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[Shri Bhupesh Gupta.]
the time by which the Government
deciston on the Pay Commission’s
Report will be known?

TaeE VICE-CHAIRMAN (SHRI AKBAR
ArL KHaN): He has already said “as
early as possible”,

Dr. R. B. GOUR (Andhra Pradesh):
Let them lay the Report on the Table
of the House. The decision of the
Government can come later.

Surt BHUTESH GUPTA: Sir, the
Report is an important thing, It con-
cerns hundreds of thousands of Gov-
ernment employees. 1 suggest that the
Report be circulated to Members of
Parliament and let us discuss it con-
currently with them. Thereafter they
can take a decision within a limited
time. The Government should be
fair in this matter. The Government
employees have been put to a great dis-
advantage, as you know,

Surt B. R. BHAGAT: The Report
has been submitted today, the Cabinet
will consider it first. But, certainly
the suggestion of the hon. Member
will be in the mind of the Government
then,

RESOLUTION REGARDING PRO-

CLAMATION ISSUED BY THE PRE-

SIDENT IN RELATION TO KERALA
—continued

Tue VICE-CHAIRMAN (SHRI AKBAR
Arr KHAN): Mr. Ganga Sharan Sinha,

Tae MINISTER oF LAW (SHrRI AK.
SEN) : Before Mr. Sinha rises, I want to
make a statement on facts because the
hon. Mr. Govindan Nair has stated
that the Government of Kerala was
not given a copy of, what is called,
the charge-sheet of the Kerala Pradesh
Congress Committee, Well, I entirely
agree with him that if there is such
a memorandum a copy should be
given to the government and a reply
should be sought from the govern-

~|

[ RAJYA SABHA ]

!

relation to Kerala 1602.

ment. And that is exactly what the
Governor had done. I desire to point
it out so that there may not be a
misunderstanding on the point, I am
not quite sure, but probably Mr. Nair
was not properly informed when he
made that statement. The facts are
that the Governor of Kerala not only
mentioned about the memorandum to:
the Chief Minister as soon as he re-
ceived it, but he gave a copy of it to
the Chief Minister asking him to
send a reply to the so-called charges
contained in the memorandum. That:
is a statement of fact. It may be
verified.

Sur1 BHUPESH GUPTA: Statement.
of fact, as you understand,

SHrr AK. SEN: We are quite sure

of the facts. He not only made that
request once but several times, The
stand taken by the Chief Minister

at that time and the Government of
Kerala was—I am not going into the-
merits of the stand, I am only giving,
the facts—that since the memorandum.
was not sent to them directly by the

Home Ministry and no reply was.
sought for from them directly, they
were not going to send the reply

officially, but that they would publish
the reply through the press. And that
is exactly what they have done.

I may also add that in a subsequent:
case, where a similar memorandum
was given to the President, the same
procedure was followed by the Home
Ministry, namely, that they sent a
copy of the memorandum to the West
Bengal Governor.

Surt BHUPESH GUPTA: The Com-
munist Party submitted simultaneously
a copy of the memorandim to the
West Bengal Government, as you
know.

THE VICE-CHAIRMAN (SHRI AKBAR
Avr Knan): Mr. Bhupesh Gupta, it
was a point of information,

Surt BHUPESH GUPTA: I want a
clarification. Here is the statement
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dated the 19th August, 1959 by the
Kerala Chief Minister:

“. . . Up to the moment when the
Pr951dent’s Proclamation was issued
we did not receive a copy of the
K.P.C.C. Memorandum either from
the Central Government or from
the K.P.C.C. itself, We had to con-
tent ourselves with perusing the
press copy of the K.P.C.C. Memo-
randum and answering it through
the columns of the paper, It was
thus without giving an opportunity
to refute the charges against us
that the Governor thought it fit to
give his verdict that the charges
made against us are substantially
true,”

This statement of the Chief Minister
belies the utterances made by the
Law Minister.

Sur1 V. K. DHAGE: What the Min-
ister has said is that the copy of the
memorandum was given by the Gov-
ernor to the Chief Minister.

Surt BHUPESH GUPTA: Sir, he is
a good lawyer. I have read it. It
just makes it absolutely clear that he
did not receive any memorandum from
the Central Government directly or
through the Governor to enable him
to give an answer to the charges con-
tained therein. Mr. Asoke Sen is a
very loveable person and a good law-
yer. I am sorry he is misled on facts
and he is trying to mislead us,

Surr A. K. SEN: May I just say a
_word in this connection? I will be the
last man to mislead this House. I
think that that assurance need not be
repeated. About the statement of the
Chief Minister, I appreciate it, because
their whole stand was that they had
not received the communication
directly either from the Home Ministry
or from the K.P.C.C. They might be
justified in their stand, but we are
not going into that question. It is
quite understandable that they should
have expected the K P.C.C. to have
given a memorandum to the local
Government. I am not at all disputing
that stand or the merits of that stand.
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All that I am concerned with is the
question of fact, namely, that the Gove
ernor had 1n fact given his own copy,

Dr. R. B. GOUR: Yes, his own copy.

Surt BHUPESH GUPTA: You ask
him: At what point of time? When
exactly was the Governor good enough
to pass on that memorandum?

SHrr A. K. SEN: Nobody has noted
that time, Sir, But the fact is that it
must be his own copy.

Surr BHUPESH GUPTA: When
where and in what circumstance . . .

THE VICE-CHAIRMAN (SHRI AKBAR
Arr KHAN): Mr. Bhupesh Gupta, let
him finish.

Surr A. K. SEN: It was given by
the Governor, soon after he received
it, to the Chief Minister of Xerala,
with a request to send a reply. The
Kerala Government took the stand
that they were not supposed to send
a reply officially.

Surmt GOVINDAN NAIR: The Gov-
ernor’s copy was not given to the
Chief Minister. The Governor said
“If you want a copy, you can see it.”
Even a copy of it was not given by
the Governor to the Chief Minister,

Surt A. K. SEN: May I enlighten
the hon. Member again? He is appa-
rently not in possession of all the
facts, although I wish he had been.
What happened is that on the 15th,
immediately after the Governor re-
ceived it, he told the Chief Minister
that he had received one copy and he
asked him whether he would like to
see it., The Chief Minister said that
the charges were substantially the
same as previous charges. Then imme-
diately after the Governor had per-
used the memorandum  himself, he
gave a copy of it on the 20th of July
to the Chief Minister.

THe VICE CHAIRMAN (SHRI AKBAR
Avur KnaN): No more discussion. Shri
Ganga Sharan Sinha.
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st iy wvew feg (fogre) -

FEHE FHEfq 7T, S [ AT

¢ A7 § TAR ATAA, FF ATHTOT GEAT &
yfaF wga w@ar £ |

Dr. R. B. GOUR: Sir, I am sorry
to say that—let there be no misunder-
standing about it—those of our friends
who do not understand Hindi are
leaving the House for taking tea or
lunch. So, let there be no misunder-
standing about it,

SomeE Hon.
shame.

MEMBERS: Shame,

Dr. R. B. GOUR: You do not under-
stand Tamil. When we do not under-
stand Hindi, there is no question of
shame for us.

=Y 7 wew fag s, 9 ag a7
T a1 & S /rAeT gAY WA U @
7 AW F  dEdl ¥ Afyw ageq
@aT & | W ZN 39 9%y § A1 [A9q
& 37 guTdy feqs ¥ fg, g
sar & fom, gat FiERTTE &
foa, gm? "fawm & fag, o T
I FW FOT | IAAE F0 qGS I
B9 FI SUTET TRAGT F W9 WL 1T
ST & AT qI9AT WX 9 T AYAT
GHAT FEAT &

A AT FAT AT A 977 & IF
9T {91 T TG 9§ T@AT WK
T N5 S FAR ATHA AT E 9T A
2 f5 FTor 9 oy gewrd afem @ @ o,
F | A gy saw g A, 39
¥ W FAT TF AN 9 g § R
T =gt dfaum & an< sEe F1 For
T TG AT AT dfaT F wE
TET AGT TR T AT | AL 0 39 faswy
¢ 9% ¥ dfawws F gqaw o
a9 @ v 5 gk fow w9 gma

N
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= A% ¢ B g 9 agafa A Ao
& 3q 1 oEAIFTL FL | AFT A EH
T4 S 9T g § fF agt A A
gfer @ @ o, agi s afdfeafs
IGF G AE A, IF F T Al AW
FT K17 &Y e <7 97 i & 77E1Y,
ar ewR fag w1 g@u = W w
ST 2 fgamr 3o & 0% @9 99 &7 aw4A
F¢ 1 faefy o feure & o3, e <t
aarer & forg, fory Wi ey & fag,
S GEr aEl | feRrY | fagama w@ar
g, 99 F fod OF FEaT R A w1
UF gq: F 9T TE AT § W FIR
FSZT FT T FTH 147 & | THfT AT
W W W X fAAR FT @ § a1 IR
gt & g gd |rEar 7T e
Tifgd 1| gW a9aeT # faw Tgia &t
A I F JUATT gU &, fenrFe &
S aQET gaR ARt yafam g, e &
AR I A A KiFuW awww g,
AR AT AaE § | TeeT HIAZ 99
F woEIfaE g ) OeEIfaE 998 98
g fr et agi o fewas) &, e
I A qiEf FV, T T AR @ FY
TAT-HAT BFF &, TAT AAT I F
FiyF &, T HAT I F AW
&, 7R IR Sl & e 3 dEen
FCETE | TAT ST AT gHTR TgT =
@I g, A R |

e a1 77 & F ot o T
TGt 9 ET 8 39 A 7 faTnft qifegy

- Y &, fa< wA avem ga e g R

a1 TEr "I K gHTQ SMaeA dgl 99
aFar g |

gt g3 USHIfa® qaqg #Y 4T |
gl SATERI® &7 § AR AT &1
AT g dgT &7 9191 F1 (Farwa Arasgwar
g | SgHY wagEar a1 ug & fF Wi
TAAT & AR HAW @A 3§, wy
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AT & ATGHT 9T gHAT AL g WK
gfae @ M F TR, @ 9w
fednmams s ¢ & @& was=
fafawr afam & ot ol & zamw J,
ot ¥ foEE A, WA ¥, wET
g AR W1 owud e #rEEr #x
F WY qepei aeEr ) Afa F A
fox v & 9 F 9T ;X
IqF AT & AT AT § FEfEd
Y, A fawm &, S w@ae gy # %
gaTdr femy et A7 Tarr &% &%, A1
feta®t & o1 "RO AEfe §
7% fodl F <& FT F AT @ BE
TLFR, 1% 7947 qfqam %
FT IeAGT I AT AlFqNq ATHAT |
geaaa Fx Aferar & sfaare &1
fAatar I &1 Sy O% % 1 3T
St #1 faqra wmammwar gy 2

AT @S § 78 IqAAT ATEAT §
B ¥ F Y qw 3w @ o a7
T % 37 fggral #, 997 3@ a5
3F qrfa|t #1, 397 ¥@l a% 39 IOF
F1 AGATAT | oy 9fa afsers afai w5y
oTq & & ifwd, fafaer afwdw s 3 g
FA R A GTHL A @t 397 fafye
- ufaq & A § v fopar 7 et iy
e F fafaw af@w qv sfigre
Tl %8 I, AT I 9T AT T T
qE 1 g agt dfam @ fraei &
& T HT AT T@TIHT R AW e
afser afed wfaaq s w$d 1 e
a2 afyrfal wr age =3 @1
Afeqar 7§ fear mar froe afsrs iy
q7 #fwa eaw @ §% | Ffies o
F AT A G4Y 92 a@T T Gy ?
IO qIY qgAT ¥R g2 Tegr o
for afm wfrae & o fi9 Jraw iy
4, /A @ 3w der wr, fiw ¥
A4 FEr qrw F A AR OF SATHT F
€ S @A GAT AY ITH S” 6%
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oF Aft Fv T4 ) HW gL A A& A
aff 5t 7@ F FF AW T 7 ol
afew sfega & fosqad sqfmed &t
st =rfEgd, 4F ot #Y e arfed |
frq ov g@dd 31 gam
93 aF, T 1 ®T J74T ITied fSasy
freqerar fafaare &, faad a9 et
T AT AEL EY | WX W 99 AMY
Farkad e Far ofes afew
Ffaga g fod m@, Sgaqr T ?

afeaal & g7 7 597 KT €7 w=;C
& @ § A qatfaa & 7t grav »
RfFH, T TAT AT ATATAT &, I
sqfedl & graed § 997 TIATE 9347
g A & ofsax ofaw wfaga 7 v
T g5qq f9d 78, 349 ¥ U &1 99
FAT G AT ST GBS THRT AT
HIE THHTT T AT G0 qY 8397 AEAR
a1 4, Ffea 57 gfeqw afaw sfvga g
fad 13 @ 5 ang 9 T wyar
AT qAR faar @1\ A A
fT FAFTF, AR AT eIq A fremz
g 9% 4, ofxq 73 37 ofsw afaw
FHtEa § foar e ar 9 at g9
®q0 § TR fHar | FE dro d o
ATEE AT &, T I T M9 T 7~
foez 4, a5z § 0 g wiiam fafaeex
AL AT fefgaer @€ 7 9fwge 91
Stq #ETER fefeae 18 wr 53 faor
AT SFCE T AT IF ARAT
T T fr uswaw fafses gar
fear w1 #ix sa% A s afsew
afaq stz w1 Fvaw g9 fear v
3T 99 AT F T g AW g A
TR FRAFA & 4 afss afag sfaay
o gfeqee ardt w owwdy g7 S
qfer afam sfwaq afags 1 §feqse
Tl 3) 7R 7 9T & Lo g7 A
FT TZIX FL, AWM HT AT H G-
G A &1 9 & e F R ave
2wy o F wrefwdi & swd <q,
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[t o g Tag)

ar aar graa § afsar afag wfama A1
froggar & a1t § @ v faega
AMTH( T | TG q7 qa 7747 & fa
o & fad 3w § a8 MY 99 A
[F qRTC 0 gL quEt Fr Qrga
gz IS | 4T & g/ w0 AT F Al
wHAE 42T Jidr § 3 THTAE 4T 7 &Y
FE | A AR ST /1 AT §HEAT FaT
¥ 3a e § axardr aigaray a1
TEA FT &0 A1 AqI8—afsr afgq
Ffaga- o, STR gaT FIT F Jozv
FT T )

galr g T g, IR d wn
gt qF gara v faarm @ -
AQETE, SITqF G A/ T AT A1 §
fr o1 ®u> g, A EEEd F G
gt, St faarr & &ua g, 34 dadt
q AHA FIX FT BT ¢ svar =ofa |
I 9T GER B AGT FAT Aifed,
q9 g1 AT 9T TR WY gWIA
gfaqrd F1a7 wWaFaTg | ST da §
7% 3@ § wian fop A s frd wlvezs
AT AT ETA qgE D GHAT B AL F
sataat & faare 7 w7, 99 Ggar
& fgerd IR 4 AT 6 T FIF
feq \ #<r @aa § 7€ a1q 7@ 7 o
g §HA(EZ A FIA F UF WEAT FTRT
AT &7 wdver fad o1 e I @ifes
FT faaT a7 TG &l IFIT T 9T MEH]
1 fegr a3 faar 9 & #1717 F wa
fagrat & S T Fgd Fv FIT 4T\
I9F TR FLT AT TE ITFLA
v ot 5 wids Wlweds 3 A0 agy
W M AG R FTA B 1 W
IR | # ug AT aweat g F e
fefrts § @ w@ F stmz & §,
ag fee fad @1 §, 99«1 F@@ FE9
& 1T 34, 9 Ofd fF AR sEw
T T T Al &, I TS AW
F F0 AT FAQT FT M GEIT e
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FL DT | IfFT F 79 FFIfTee qrzat
& oF I FgAT T5a g 5 9% Fw
TIHAE FT AR F F AR 9 TE §,
AR SEHT G ITERT q FX qt agd
T gMT | qA a2 § fF 9T 9 2830
q qTAA AR AT AT, TS g
fgsd & ag 919 T2 ew wg fafaegy
WA G NN 9 avy agg & 74
I3 @ &) TIAT & AN gAT, A 283=
# fag #R go fo ¥ FHT TaTHE
39 9 W ¢ fear fo g o+
A S ¥ gATC WrE fegr ag E
STY a9 aF gw At aE Twdd |
78 3% § fF w99 #1 faaw fgan &
TG AT, SAR( I qUF Tl °T |
FT9g F AT fgar F3& Iq § 787 W™,
I AT F wfgar & a0 T w1 faar
I I F FIXT F IF TF | AT g
T fll 1 I ¥ BT TV I A &,
fireft 1 awr F9 FE FY a9 A 8,
A 3T R ZH &Y Tl T AT FT 92T | -
UF q19 v 48 § TF S A S oI,
39 FT e 71 AT AR fow ww F
FLT ¢ I AT 31 T5 | g9 a9 FOF
I Algar WX famEg F6@ aw 9,
T & fgams & s arfawg gaw
F TOF § HOAT FF FGA FLAT AR
g | ofea gary g @ Sew A i
Ffod rads ¥ dad @ f
HARMT T BT AT FT QAT T AT R
oY 378 G314 & ford gv F Y S
a1, g9 9 1 TAq FW AL w970
TYE WA g qA a8 Wy QAT T &
fa &4 Py fan @, =3 g s¥wm A
& ar 41, I9F g IIW T qT
W IT3 F1q ar o wrd fwar 6
FY o & ¥ A g 1 91 30 |
#R IGF a1 AT A3 § TX ALF WF
g fo Hfedt w1 Frer v | @A AT
g & MR I AT F1 3T T qJAl
grr fe 91q #1€ 997 grav &, 918 I
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faardi an G495 g1, Awgd &1 Faw
g1 ot fardi af a1 g4 &Y, 5% AT &
g {79t AR gl wEd S
I E | S S U g7 oSmar &
qr gL qrEl & g TOFT wWar g AR
qg ag gar & 5 gurd uEl & &
uEH FqF W E 3 I ¥ aIw w0
- | e I Y @ & guy ga@a@r
B AR 98 I77 19 F {77 39 I g
al S U g & A1 TF AW B
gre faar smar &, faama 37 Wt &
fegiq  @wex, e, gAT AT THaT
feear faar @ ) = aw ¥ @Wt #
v @ T ¥ oy ),
A G I maEd
{1 aXg & HfEat Ft GF | G w@r o
FHAT | WAE § w9 afAe
ArzEt ¥ W B oow 3 A g’ 9
FT 991 F3 § 91 7 39 AT F 9T
A @ Wl ey @y
FreAT AT A FY | o AR F wo =y
& AT F & qfwem e, @
M a9 FE| T AF HT AT T, ITHT
T AW F A0 g @ war S
AT § S AW w@rd Fy qfa 9 S
ST & &6, Fe, W SHel F & |
gAR  FHfEE wWgdl & W JQ|
F oo oafat ® wF 4 f @A
F AT Tl oFAT AGE 1 @
@ ¥ WX HIT A I AT FT
g3 FW @ A9 KT gar I R
€Y qTETE | S 4 R aref ar aved
F T I & SAHI AR I
ey arEf a1 Sea & guY § <Ean g,
g 93 fFuTl F1 §99 g a1 wergd
T GO 3T AR 39 et & qaw & fag
“IT AW R FA F AT ATAT & | S
F A FFIEE g G 99 A0
F1 e @ W qredle, g, sdd
F qWe ¥ 5@ W | g@ied T Al
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A FT oF G @ I IR FAR
WA FY A FAT AT

AR Ffaer WAl 7 aRA @
oo AfrEd #1 gEEN R R
HoAT a1} & TF wefRAt 1 AT
fogiq oF sy fer & fowd Ay
FEY &Y ST a1 37 A Y A A
qHT § qGT WIS AT Ig 19 AT SHI-
Y AR T & o aga & aqens
g 3a1 € 98, FITF FT HITAql 7 A
&T> g IT $AAT T qGF FT TLHC A
TE THT ) X9 Y€ FT 99 a9 FEard)
d o7 qA A I IF e A AV
o &Y 93T | § S Al #1 DgaE
TS FT qOT A AGT FLAT A18aT §
e @ ¥ & UF ara g 0 gs
& agt fas Saat S &€ Ag0 AMT ™
Ffew GAATEH F qIg WY I HfEy
# fegr &2 faor wn 99 et g1
4 | 3@ a a1 f Fi @ T fE
for a7g 97 @R 3 IR AFA A Q@
4, 39 97 wiveee AL ol 1 yrfaq
FTF THeA! a1y fod ™ AR I
ATET S 9 B AT = 1y )
g FFI(TEE FAFAIR] I THIA IAE
T AT SEEE A aEr n fEogw
THEAT ATIG F AT | FEl Fai al Afreee
T g amE FX 94 fear AR FG
T s Ay s o wfeade § gFaem
g T FE foar | Fgt ) a7
HHEHT ATIY AG FA (<4T, g I I
TE! FAQ THET IS | FH Gad A
# TF STEL AT F qTAA AT ATEAT
g i & afsas gElwRER 9
AfET F G| UF FHEE GH9T 3
faams AFEAT aTTE F F o wgr Ay
Afede 7 39 I #1 Fq9 78 fFar
T ag g 9 Afrede F ot v
FTq a9 4, 3 G AT w1+ Tam
Hrgd, N g fofres ¥ uF aga Aot
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[ sy qrewr Tz )

wadY §, SBA uw FRgaeE F), @
fe frdt 3 & fem & ™ 9, gvH
¥ fordt st @veq gT AR ¥ wgeTaT
5 e ag s 31 78 ST @
9 FY &0 GiFRe H OT@ET G20
AR 9 39 ATTEE 1 ag AT AT
AR g @ fia oy AfeE &
gfysr G+ fad @ AR I/ G
IR a7 faam w1 g &r A8y,
& THRAT, T L LU e FY TF &S FiedaA
HR oF Fieelaw et Fegfoee s
aﬁaamﬁqaﬁnﬁﬁaﬁé q W0
g wwgfeel A gfam arel a@
TF I F WL $5 F AT | 59 gy
¥ T I Ad 9 I Frer W)
qgeit der ag & fF oo Sifme
%S g g, STRT qr T v s
AR $99 F I9q AfFede  "IT a1 1
wifad AT AR 5@E T g arel
N TE Y & AR A
QI AT T Fg7 BT FE@T @ |

3 pm.

o FEF 7 agg I91 g€ &
T ART 7 9T M0 | 3T q1%
# sga @ a9 wgr T § ST wd
gg &1 qar & v wit 9% qEwT wEi
fevmae s @ a1 @& femmasr smm
&1 3ER warfa 39 F7 I5er agi %
1 7% 6 +ft wezw ar e § /g
A9 e & a1 fyeax wfor s g o
F ATH $ AT G ITHT AT HGFLAT
¥ 1 fopam) R STRT OF WE AR R A B
= fafreex & aga 9 @ & og ¥4
forar 6 gf, w8 e T SEY MY szAEF
g5 & | 39 IF 9T g TN AT §
U1 T sy o A &9 e fafaeee §
e fFar g1 | AT, 99A-
qfeedY, FIgaaw "R T & Ry
STTET 9 ¥ FIE 9 §U & | qqAfeEy
# 3@ gy ¥ gfaw &1 pwifag s
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F Fer A AE AR FE§ AW ITH
wifaa T8 F §% AR ATHAT AW
agr, @ 39 At + fafga arwr Ay
A fAT Sdt W & weR ox g
FE 7 I gy fvar | sqa & A€,
IFRT qE A AT IR g, S
F FATAT AT 9T, FIE & AGT A,
st fear smar a9t SR arafos
aurg W & Frr off | 39 g ¥ U
aTE Hal F1 @ FX F GO TH RaAT
# waTfad ST & AR A0 a6 G2
daer X F T T w gaT fwar
ST TET A0 A A S T A &
g oFaY F WIT §, UF dfsas afaas
AR gaw Eifwad, 7 dHT B ST
qUICE FIH FY NS FT T A AT &Y
qifed f& gara afqama &8 =9,
LRI ERESE T CL

a9 T T OeHEfaE 99
ag g & fo5 mil gar a8t a8 Anefear
g g wEaT &, % waaae #iv ot
Tl T g wfgd | dfFF aref
S TATHE HT TG S ST g, A9 AAAK
F foad, gok dfam & fad esaw
g S § W g 41F agr gd | 4’
T g 19 G § gIfT g1 a6
g 5 o=t 7 agt TaHe 1 owW S
faar 1 gaar & adl, afes 3@F 9w
far oy § f agr 9l & 9 EEEe
IR E™ 9| s9a ufghaa agr
Frgfaee qEf & @R UR WY 9T 9
T g A I8 fras @x a1 .
agr qar g s a1 fFoged aet &
AW T SaT qweng g r 9v | 9
IYTT AFHT & FTH A0 FC THd
q | 39 q¥ T § 9gd ¥ S0 ;T &
AR A | ot gz faees A agr
F i fafreee @ T% § AR faaar
TG AT S §, 3 TF I HLC 9 AT
® 49, R & g@mT F Feq, O
JE F AGA, IR {IAT FR QFA
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gt Y | T 3T IAEr FTC EAY

@Y, I TR 9T AT A 3F OF, A
FAt, AT AR FT FIJ q4T A& &
39T & TG & |\ WUH  [ET AIAH
g fF =t wifars 99T S amt &
yaE #AY WY w® % & AR mme
dYo &Yo Yo & Sfse W1 w % &
AR #f1 JTAWT ST g FAT F AlG-
F G TH § WX ITHT AT Ay
AT I UF FICA 1 @ F )
I FY FTC AT W 4 &1 WA 997 Y
fo =it 9ezm a9 foeor &1 F1 *
WRHT 987 47 |

Y e FOW S - T AT AIAATHE
T AT § |

=t i qewr fag o ST EF 1 AR
- fadwEw ¥ qEqE AR A g awg @
dgsw fear wan, I 9T uF T,
gz 39 ad &1 7w 2 fF 9w e
i fafaeey, s & Sfasz Ok
T & g4 q2 FHERAT F AGL F
ToIT AT T B, F WL SUT IH A
TFI g, STHT 28 qLg FV TTAHAL H(
UOAT FCAT T=2AT &1, a1 UF |arr
amics #1 sad frar @sax & gom,
Tg AT @ " TGHS § |

soifree fafaedl a9 & o= #
TR T IS AT [ G TE-
TF gTg @7 | HFATAT S8l 95 F-
for g€ oY, gt W § m a1 ) S A
WA F AR T T ITF g H I
a7 | 59 § FgF 97 @I AT, T§ AT 9
gardr ot & Ag §, O dwr foew
gy 1 wE g, IR g
F37 o5 & 999 3§ g H oA
qw 4@ & 1 ol ft 33 oW &
JrEVE T gL AR I FATH A A
§ 9T T A AT g A ST
F U graq a1 & Jr g 1 Ay

[ 24 AUG. 1959 ]
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avr fmer R Tedfas qw &
gy a8 91, SAat g w0 -

TR TG 4Y, 7 UF MEX FF g

a9 T | 99 F 7 go AW F ufEr

F w7 ag d@r i 9d aga
ARG S R A G
& YT ag g W wHfte ot &

ferarzge /gt & S faw qmfon.

At & 7 fgg ™ § afw Sw

N HOAT FH AR HET R AwE
FT AT Afie 780 & WX IAFT AT

AR B

[Mr. Deputy Chairman in the Chair}’

g &Y Y g, jY qATE &Y, (FE-
AT TF 9F g, 99 & g ufeet Hi}
gy, Jiafaea #aRaT &t der
TAT | 3o F[ATE, Y Q&US HT. T
WEFIE ST S FATHIAGA FAF FHE
F Sfgsec § SAEt dier w1 e qaArE
F ot T N 99 U § “WE-
"’ &, @ qEFen d94, 99
TYAT FIX IR AT @ F T ITaT
FT HT TAT AT IFHT AT 4T T34

. T g &) T, A gl aeeifa®
TaW AT g% | Jo9a gg g R oS
ToAIfaF gad gg S @y §
SR @SEE, SqET W, ST
qdT T FY AT GHIAT AAW FT AT
o 3 &y wifare AE A € § Oy
T AR T ATAQATE | I G 9 97
ST FT A fAET 0 T AR & A
SATFTT qFa HT 9T | gHIR UF F1Y-
FI1 9 AF< foress, F 98 TG IR W b
3 3 g TR T fF we 9F qed
¥ @9 @ gfssa dT A, SR
R 9 w1 fax awer @, WK Y
SAEI AT F OF @IAT FEYISS B HF
faar 731 1 g UF Y HYg TIT
4, gqE | T g qgT & Heg -
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[ o faz)

Fqi 9 | agl cFmersd faq gftaa &
F agq Qffed 5T 9 9 Frafwe
aréf g SfES off | oF aq 99 3
TIH FTCAT & AT G F G OF FAqE
F dry fgt @ & IS qTL ST
oF AR A FOFfEew I 4, fw
1 TV F AR AT A ITHT FeAT
A 7€ gw A & fag #g s
-q3T qfewe § 6 F1 Frgface el w1
e § AR A T R | gwd wifedt
# Frhig gl gg gt 8, S
et g g g g o B W
F< 9% 3@ gaaT g f% #1799 F7 AFGT
2 o I g & ) feurAdy F famamw
e FE F I AT AT TF qg qar
AT &30 qAtewa § & i Fegfe
qTEY FT ATEC ] AR FI G & | q@iAd
g et & a # TR FT 94 &
fr a3 ST aTEf A1 R A AR
Fadt & O A U0 AIT AL ST &
fsra maT 3 Fg @5 fr ag Feafee
qret &7 AT | |

Mo W TP Ay : THa AT
F FIEIET R0 | AT g1 Fryfaee
Far g5 & |

st s aew fag o OF AT
qu & W wefaee aidf # glg #T
FHT | AT A 4 | TF AT Y FATA
g, a9 fasr & fagim  Fegfree
et gre & 1 1 3w ¥ FRgiaee qrel
& @ ST AT qFA & e agh A
A & A6 o & WK e
FraTear Fvgfves ael & @ o o
F1§ Woreex Gar adr @ forwr foem
9% qg Fg1 A % {F 7 Fafree aEl
F e F 71 T30 1 e Ao F-
aifgat & 3 w1 Fgfwe qEl & @
@\ fe s SR Fefvee o
fEr 1 e 9 § el a3

[ RAJYA SABHA ]
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| TR ¥ AT T W9 W

FHI & I FL AT G357, @reT Fegferes
qret & &Y A& HT FAT 99T, G A
W 9 FET 99T | 0F AT Sfaw g,
fom 5 9 wafrm &1 & s
a7 FR qA THT I ALY AT SfET
TAF qH I F1 AT F aR faar,
w& 9g @a< fuelt | 4 1 4 J 53 ITgaw
o1q F1 fF § 1 9 q<g F gAd A
TEIEEE | AT AT TY S F AR
¥ sargew faar g foyaa f & g
A & & FAAT @I AR S
TR FEFAT @ §, S gETa s
T FEE TG 8 | WY FEIAT F RS §
fe svd ofar ardt o @@
gHT A w@ qT FT Al ghi
oy @rr 9 faa% af@ & ar 4,
fad #19 F a | 749 Q0 AQEn
qr |

TF AW A AR IER & FZ G |
g Fegfee it 7 Azt swEr
Fg 991 F g WX g g W I
#T =t F1 TE F 1 IR F T R
o5 agl %1 Sy Tiiegr A IR B ¥
& TF Fifeqdr FT AT A, SR B
¥ & omw # Gar g w famr an
i wT Frgfaee aEf et §
ar zaer faom #3 AR e guw ¥
FHIfEC qET 9T 7 W3 IET §AG
¥ & qE=se ¥ WX 9 faer Far
TET 9 | F a7 THRE § FEAT F1EAT
g 5 gara gitesmio w7 7Y a1
& wepfaes arEl & #oa fadAi &1 s
39 TEATT FT TCE ATHGT FAT ATAT
g SIfF I TER A AW F AR € &
= wiT qF Y HOAT avag F A §
g o fRaT ar 1 99 @ §
7@ fmiw 39 Fgm W 3, fee A
T ST YIST &7 WA SfF zay
FFES TEAT 3, 9% RAT AT § | @
at g
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“The National Executive of the
Praja Socialist Party welcomes the
end of President’s rule in Kerala.
By a clear verdict, the public of
Kerala have given the Communist
Party a working majority and it is
the responsibility of the latter to
implement the programme they have
‘placed before the public and to carry
out the promises.”

gg FifeaRdr Y W § | 78 favw
F AW & ? T WS F ' F
=g FT @I Fa1 51T g9a a8 oA
wFz #Y fF Fegfee @@l S AR
fod & S a1ast &Y QU FL 1 A3 AR
HIFETRET #T AT TET g ahar g 1
T8 A, € ¥ T aF AW AG
gftewior o1 | 99 3 wOd & g
A AJGT FIHL AGFEALL G gR A
qrE FIAT 987 a9 91 HY  gHe Tgr
FIT ¢
“Normally the Executive would
want to extend its goodwill to any
democratically elected Ministry, in-

cluding the Communist Ministry in
Kerala.”

1 gATT gfeeFo avET 98 W8 |
T Sid - femRar &1 adr Wi
# FTOC foaT gar, Sudl sqage |
AET T, AR &A™ F HTEL
FTH FATIT AT, ¥ g9 SHFT 919 &4,
FH STRI THAT F | T FAHT
. 7g Afa 9 @ g g Y ag
o 7gY g HIX T gH Q) TR F ST
FY ART & @Y gl I AT T§ A10q
T g A1 EAN IF!  TAHHE T AT
# @ faay fear ar, Sgsr g
gE & & Fg1 &, et fowa g §
97 | 1 T a8 T HITARET Ht A1
Y FY ST @Y § IE A9d AWS § FI0
FT A9 FT g2€W & fA7 #R) @d a1
> am F fod Y o W g | wfed &
qgT wT ¥ Fg W g oswear

[ 24 AUG. 1959 ]
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w=31 98 & fF g7 et a3 fa=m

FX, I garet A o faowd fAgea §

39 9 fa=me #1271 gw fadt 7 A

IR GTAEATE AF HLT BT AT 7 H3

T T qefg & SfAr aiEe @

SIaa ) Sy wEg fawear g, S 7

fagmar 1S9 9 fa=e &% AT sigt
TFE g 99 W AF &7 & = a1
SATRT F=GT N7 |

T XA AN F FqTEr N a9y Y
I AT § 92 78 & fF I F g
SAAT FT A &L TA——gIATTH a8
ot F gER AT & ST 9w ag
AMFT F AT @ AMqFK & I F -
qE—IY 3@ qIE qaiq FAT ATeh
fama fF gt oiEf & @nn & ot ag
AR g F g fsrer 780 @ -
FIT TAT W § AR TIA-HS FT Ay
FAAL &, ST F AT QIHT &, IAHT
SIATT qTEf & FTH FT AT q519 & 47,
qrEt &1 W e & fan gt fe
s, ar faqar ®#9 fFar s aFar
SEAT wgy B | ofF @aw a9 Araw
grn & Jafs wfFe & s9 & ag
HIEFTT FT AN F<H a4 qriagy
&1 wfeamiiz FT A UF & TR w@F
FT Fsar F TR § | T TF 48 g
AT g fF ag st & &, 98 T et
® 9T UF & I FT qT A3 AMEA 2,
ARy AT &, fewdexfaa =t 2
IR a0 qrfeal 7 7+0 FT AT 3
Tl gror@ # g/ AR ATYET FF T3
g fomwr ot il @ e ste qqy
# fazamg g1, 391 STQT STEE AR
T TE FT TEQ § ! UX TG § A
AR s w1 syl 5 ag wwrfog
g 5 TR Fvgfree el § a7
TR &1 IEW foan, wuq afus
FT Iuanr farar oot qrEl @it ot %
HIUEd &1 AT @ H R g
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[ wrmr @ fag)

gfqq orfelt & a8 § agd Far
A | gfas S gttt qars g 99
! T aTw # T PR FEfe
el 7 uw fafemar @ & o
&1 T 8 | 3¢ 78 5 3 wee af) A
g SifF g9 qwa § 2 9T o8 e
e #Y WsEr wLd g SifE wfuw
Hwfyn g 3w 99 sy @A g aw
o a9 ST AW FW § a9, aEl
T G, I T A ag AT AG g
ENFFAR T PTE A/ T IF
FET F oIl HTAT ATEAT § | AT
TR JAY AT F G AT & foF
faar gmr gear &, siffs aagar ar fF
o &, fedrdet ¥, gifadr 3,
FrEFHT O & 98 79 § 98 33
EU ARl gEAAT HWAT AT, qg TG
quAar AT g, A e B g B
3GA J AR U T F EEH A AT
fF o T weg § % o & wfus A
WY § A W TG @ § A g
W TART UF ¥ wigE ydf § §}
F-FY gfege o4t @ g F
AR & | 9 FEfaee e qET 7 A9
A 99 § g I3 4T foaT | ST -
IS N &, S TR AEAESG g
g—f= ax Fwafaee arEl &1 a9 §
o guaAd & fF @R 9 99
fexdacfin ow fr wifaefae @y
gRIT—ST ASgT @187 4 I§ 4 a9
¥ 9 SegiN q@d aar 3% fFar Ak
g9Y UgS 98 &1 a¥g a1 €8S, A
qXF FT AUET SA adEr | &Rt
e @ F gfEa o &o Fo Hlo
#1 oY | g7 I} gare &1 oy &, &%
urdf g9 9} wifie g fF d4eme ¥ H6i}
gfaw § weafa g1 s, O 9 g1 9
al 99 § e F ST FEAT A7 |
v agl Tamde 59 F¥ A1 gfaaa €7 ag
go o Jo o arra‘faﬁ'zftlarafﬁﬁw-

#z ¥ 99 &, afywfal & 49 7 ok
gfraw & = & gwAtar g1 war a1 e
I GRAIT FT FTH q Ag] Q7 74T, IT
T TP W A AT T4 | gEH
@, 5w s = ¥ fa7 s
fer mm w® @ & s
qEf 7 gfw agh 7 @ S WK
4z afmd 97 w7, SaF, wwd Fram,
IFT FFIET; wargfa fawt & s AT
78 Xfad AAET T Y | A 9G9I
T Rqlew ArlaRi w1 fye 75T g9 A7
CHIAE EHT 9T IAFT ATCAT TR A,
FTA S ATA KT AT BT TS | TT5T GF &
TE AT 7T qu F (A5 TR _E |

(Time bell rings.)

ot gaewmfa v o fyaz grad

Surr RAJENDRA PRATAP SINHA:-
(Bihar): No, only 32 minutes, Sir.

Mr. DEPUTY CHAIRMAN: He be--
gan at 2-37.

=it mauza wag fag (fagr)
Siayg efm@T &1 Ux F2r fuer 9r
7 Qo TE I A1eT § 3R A1 AR
FIT {27 JMT 1

Surr RAJENDRA PRATAP SINHA:
He was to be given forty minutes,
Sir.

Mr. DEPUTY CHAIRMAN: Try to
finish soon,

SHrr B. B. SHARMA: Curtail some
other speaker’s time, Sir.

& W W fag : oE A § 7R
FET AAT 3 | fewmdr & fad, staa
# taz, =g twegg @@ § f&
qI9gE 24 W (& a7 #7%, A1 eded an
oA qrdf & torF a7 wud eafaaay &
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fad qa w{ agr edes gq gadl « faq A
AT FTAT ATEE | T YT gATq &1
agy gadt 9T W AU HTAT w105 |
gt 2w ag TF F44 f gar fea QT
AMIET FT A aL & fod gar wiods
gragt Suq fedrRar <1, F977 17 AT
HTITT 6T T F 7347 | AL ferad
Feafres fafi g =30 § fo sagwr
*¥gE § 97 IAA £ied g, 9% 4Tq A
wrade § 1 5y fio sarndy, S four FEanar
FIT JI& 1T &, WA I7 & (@7 agr
FEG TIT § WX AT 27 F fog FiaT
TG VFT & 947 a@ ¥ gAY T fax
oY &7 948 FT qTFY 1T &, T+ qe@L
G HGAY A FIT &, UH T YA
faa @7 & AT g F2q@U ﬁ(‘f &
faiwy g

=t AeE aTT (F«Tgrt) : Q8 FTHT
IAT ART § | )

st sierrveor fag S & SA VR A
geraz % taare fafaa feqaifafeqa
F faars 3@ aTF & HIATH g 3 '
AR 4z gAar § fo anyq A7 wIq A
9t ar T BT A00G JATT F T
G qAT § TTHA qI99 1T & FEifeE
fa® &var &1 gre =X fergeatd ¥ gol
fgedi® w18 WIS AT W@ g9 AW
& HA—a a7 39 A9 F gAY ¥ &
% Saq1 &1 Afawre § & 59 sas; arg
| GAT T AL IFH T FTE AT FT
7 @ a1 fafas fexqifateag 3, geagrag
-w¥ g7 fafeq AeTARTAT FL1

Dr. R. B. GOUR: For demands not:

for everthrowing the Government.

SHRI GANGA SHARAN SINHA:

:am coming to that. 9 HIAS # i
AR 14 qr I & 1 WL S|l aw

fafaeg; & carm &0 am g, fufazd 5

-[ 24 AUG. 1858 ]
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1% B q19 §, AU @I § qA 3BV
qra T AT 931 FLA 4STT | FTH |/
RIT agq & g3t 7 gi7 71 & § fa
fafaeat &1 feaga areqar s1fga |

(Interruption.)

Mer. DEPUTY CHAIRMAN:
Order,

st T qw fag 9 ogAfwr @
SRATF T %9dT AR & 78 wwee 37§
frgedgmzw e F Qe+
feqr$ai 9, FATT 7, FTAT BT HTFTL
¢ fafaw argaldl #24 a1 | 59 97712
TAT g7 STF AT FAAT F 1 &0 A,
SIq GTHTL gqar 428 g1« o s
F wrat ar, fg 3 & A1 eavat & 934w
HYT AT ST QT TA( §TAT H TAIT B
wfgae & T fafae areqiar & sifva @
w53 faa1d #1 G q4 9317 AT
HAAT 1T FT TAAT & (5 qrem 757 )
39 AT F1 §A Y& J 7T AT 7§ &, AT
W AIAS & AT AT AT ATAG TEF 1
gafay 3¢ =1fgd fo 9q q0g o Y
e2Ts M § o1d |

Order

Al a1, sl w3 sEtr gd,
AW 7L, FAT AE & AT 78 @R,
g1y AT T30 % fa =t gFaATAET Fray
FfeT o7 30 & g g% I 7 gAT
werfaez fag za A 9 garay @ &
fi a7 W0 A7 =S 54 30 147 =,
S AEAT AL AT FFATAG FIATHMET

oY e e T
A&7 g1 wngv |

A A

wfy W w fag - ofeq k@ A
adt it =rfed awifa @i o awqfaee
TAT3z 3 1 g g | gvarady gAY =l
Sfa dva ¥ <8t giar st T\ 7 ama
7 Agr Awar § oAy adt & A
A, w94 1aidz & far gam AR
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[T T grea fag)

T gud Tede F fod oW
qiad ¥ foF uF qeaw, 993 & 5
FHC FTEO—IE FT T @ g7 Fed
&% § WY @A aT AT fadar § A
greA | o 3@F T AT fraar g
s far i fufaea & madi gidT 8, 919
fardy fafaeaz & F1 Tady wedy ST
g 99 IaF sf @ g7 & uFEaw
FT AT 7T FT AHFTT Z1aT § a9 g7 AT
wivT a7y §, gAR Fegfaee faw o |fT
sy & fa su fafaee &1 g 0
F7lEd, ATLAT IF ATATS S&d1 § HfFA
&7 W TN S F oW 7 wyar ot fa
T F A3 geT g, TR A A
fafrezy § e foor, @ fWiwdr |
v far  ag sae =29 AET av &
PP R A IR F AITEE § | K AT
g f&r g6 avg ar wa afy ¥ § sor
gIaT; O g4 | S2r g@AT dr g
geafrez fodi 7 AT s @i B sa
fafaee< &, 99 gEae &1 e AT
aifed | AT Fva 7 SR w0
A8 aar =1fed| ga ¥ ST G Fo, AT
7R dr ST g wiEh, Sfwq =
# yeT 2% aY LT Agy e S1Ed |
AT FEIfAET HT AT T ST RS
TETE AT @ A AW . L L .

oY s FEOT FH | T H WIS |

gEY WY M ¥ T AT § AF FARC
e ¥ AT & TRfWC gEEEmd
&Y il | 39 I8 ¥ T9F €25 g
ar feayaet ¥ fag w@ar q@liEs
ST | gEfAT 7 frEwg oo F 8
wegfes frdi & fraes wew fa afe
T A A I ART E W AW H
femraet = YT Fg G AT 7 W
F1 ST FY GG foa a%F, agf T FraT
<€ qF, AL SATT FAW G qF, A

[ RAJYA SABHA ]
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gfeura ower g §F ot § I FeAT
TERUTH FX | AT A UF AEE
e fad w@d gu 3 |y A AT TR
YT &1 | FY qLE X | A 3 FEA
& w7 =g 7o fw aga & O ww
a0 awR WY FX Wr & 1 ag 3% §
fr g5 T T & St gl g o
g WY &, 918 I g ST qaw gy, av
IR gY, A eIy &Y, Saq v o
T & |

O gAY § YN AT AgI SAT
FTgaT | gAR T A &t s
SUATAT 7 THF GFET H FThHT GHS &
WY S¥ FHE 7 WX W & IWA A
ST #7 gftewion @ fear & 1 F wuA
Fryfaez ot & s w69 g1 Faie F
AW § AT FEE F A T T A& F
aTg fAagw &1 agar § (& 3w v
AT Fi 7l » fawrn orgr ot FrE
T WA e Q<
FIE GIET a1 &Y, AT &I HTHTC
qY §1 987 SUHT AGLAET FIF FIAA
FY, AFA FT, T T HT DT AR,
g A1 W TR AR @9 § g
Fyfaee wreat &1 efszfadie 9, sa
FRAMT &, agf g@Q WMT Faar &
TS T& TF § fA0am & @ 2 i
aga & gt § fagia ag 7 7 gu A,
festrawy g 7 1 gu A1, F 33 o
& @ & o FTAY & o R wEyr
¥ o1 73 wafrs € S1ar § 9ar @
fr wwifaee g § A @wld v
IR & &5 a0 & | S99 avE d
e dIX ¥ s feamr =g fF ag
FATT A A9HT F0 | fomell T Fgr g -

Eternal vigilance is the price of
liberty.

(Time bell rings.)
THfaa 7 FgaT g AT AT 35 Fdew &
f& ors g9 T=Aw fafsds § &4t
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ot wifed W e of o Ae
ey ot Tor &, faely ofr ot &N &9
TAHT GATT FAT g | T gaAry faae,
gardr fenvder Sfifaq <@l o &
I a8 6, qAT IATT FT FHT |

T AT A AR FGE | FA T -
qfcferfa g€ & <o9 gx @i F7 qaOw
a1 =rfed i Sa%F W™ &€ 9Ta 2R
0 A1 F W TTH FLAT i (F I
F &t el omed &, it o & #i
& G afcfeafa & e ok § foew
HIX 3 7 FETAfa, a1 T A fawddy,
IR 3T FT FET F7 ATIAFAT I3 ¢
2T gx IFIE w4 o 9T 3T oEET
FT FIX FT FFaT FT THET T,
gaa qfg weTafa faamawm  sgt
TR FHfaee el #1 §q g, W
0TS § IAHT TG TS I g |

¥ F W FF ARTAT F AR A
Feyfaeet 7 wgr f& ag e Sl &
TRV AT | § SAFY 1 e argan
- g T stear * eaor afed aga dra w8
g 1T g ma AT I A A Av
T & ;ifs s9fe el & wda
FY qGT & A AT @ w21 | forw
T &7 faarsia gom SR Afeer S
a1 faam a7 | SeE g ¥ FEAAfaond F
3t WIS agd [AT 7@l T | T FGT
9 qR=TA 9 faay wew ¥ fags
TR A F qfed § TG 9, SAFT wEE
& o | SET FE |, St qerET ¥,
T T FEd &, g F AT gae a7, fF
qw wfean s 71 ara 27 g1 | ST fora
Y FAFT HIT § FTAH & FTIH 999 7
AT R T ATIATEAT I & G H,
IH FHT TAR FY e WIS T FHE-
faee adt 9 ? 39 aun T qrevariaw TE@f
& ? oo 99 ¥ ¥ freft ST F S N
@wesa%g‘f,aawﬁmrmﬁﬁ

[ 24 AUG. 1959 ]
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T AT THA FT IEE FATE |
AT ¥ A A § U Fefae)
0 FfET F 9 A@Er FL, TH
FRfAET g Fegfadt &1 T qS9AT

Iy, UF QT AL R &

afsTe o971 9% | TF AL F M

IR I I AR BT A B 4

Fegafaen T & g avsEifasdr
g g 13w I Al e § 7 ag

|y g fa sfeem o & oy & anfaer
g, amz &nr At arfier §, FArfes
Y anifarer § 1 Safers v afaer &1 74,

frfeaa anfae g 14, qoaw™ arfre
g g, feg wfe & 77, s&3F I

oo @ Adl Aar & aretarfrs @
F ? foraa QI A w1 Ay

f& & grererfas & g afe F (et wmaa-
TS 9T HOH ¥ e g7 g a1 7
gaeraT g f oat wigeT ausarfagdr F
ﬁﬁmwa@wfam%mwm

ATAT AT | W, § FEAT AEAT A

Fryfaee Sret &, W AR a AT FG T,

T AR & 99 areEifrsar &
faems St aTaTaer 4ar gut & A |,

TH ATAET FT A GET W@ | WA
AT AT IAHT AT F9aT & AT &
F W wET g |

Surr K. P.. MADHAVAN NAIR.
(Kerala): Mr. Deputy Chairman, Sir,
I rise to support the Resolution moved
by the Home Minister. Before I go
into the details which necessitated the
intervention of the Centre which, to.
the best of my knowledge I can say,
those responsible wanted to avoid till
the last moment, I wish to strike a
personal note and thank Mr. Govindan
Nair, my old friend and leader of the:
Communist Party in my State, for the
flattering way in which he referred to-
me. I am glad, in spite of the bitter-
ness prevailing in my unfortunate
State, he still did not hesitate to re-
member the old days when many of’
us worked together. He crediteq me:
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[Shri K. P. Madhavan Nair.]
‘with some intelligence. He also said
that with some others I have been
‘responsible for giving the present
movement, which started according to
him for some undesirgble purposes,
ultimately a turn divesteq of those
.elements. I am sorry, however, that
while he has been good to me, he has
been very unfair to some of his old
scomrades. It is noi necessary for me
ito defend some of those personalities
.against whom, perhaps for very good
reasong of their own, they have now
become very bitter. Number one of
their enemues, according to what they
have been saying outside and unfor-
tunately in this House also, is the vete-
ran Mannath Padmanabhan. He has
‘become so popular and well-known
not only in our State, not only in the

.rest of India bul elsewhere also, that '

I will be failing in my duty if I allow
the remarks of my friend to go un-
.challenged. I need not defend him or
-the other people wha have become
victims of his wrath, but I would only
.ask my friend when it wag that he and
‘his people parted company with Mr.
Mannath Padmanabhan. People who
have been following events in our
;State know that till very recently they
were doing all they could to keep him
-on their side. In the 1957 election he
‘wag all for them, all his people were
with them, and perhaps partly be-
.cause of him and some of his friends
‘the last Congress Ministry foundered.

Then there were some satirical re-
marks about statemeénis issued from
‘Delhi regarding matters taking place
in Kerala. I do not know whether my
friends object to only statements com-
ing from Delhi and whether they have
no objection to statements coming
from Calcutta or statements coming
from Bombay. (Interruption.) No “or
from Moscow”. I do not want to go
beyond India for the present at any
rate. They also gimilarly made a
reference to some who are not mem-
bers here but who are holding very
high positions in the public life of
India. While things happen which
may not be to our liking, it is a very
-great pity if we lose all sense of pro-
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portion and try to hurl words and use
expressions which, I am sure, in calm
moments my good friend would not
have used. He referred to our pre-
vious President of the Congress. He
and others referred to the present
President of the Congress and the
General Secretaries also in most un-
flattering terms. It is true that they
are not functioning in the interests of
the Communist Party, but I can re-
mind him and hig other friends that
throughout the period the previous
Congress President was in office he
tried his best by friendly advice to
put things right. If the Congress in
Kerala were left to themselves, pro-
bably they would not have waited so
patiently. It was on account of the
action of the then Congress President
and his colleagues here that things
were alloweq to drift, though accord-
ing to many in Kerala and elsewhere
the Centre should have taken action
earlier on account of the conditions
then prevailing. At the same time I
want to make it perfectly clear that
though things were very bad, though
the Constitution was sabotageq and
most undesirable things were, happen-
ing, the Congress never asked for
Central intervention. The Congress
wanted to give the longest rope
possible to the most undemocratic
Government functioning there, for the
simple reason that that Government
was not a Congress Government.

Now, I do not know whether I may
have to repeat some of the things
mentioned by my friend, because I
have not been able to follow him in
full, and you, Sir, and the House will
pardon me if there be some repeti-
tions. Mr, Govindan Nair referred to
this agitation, this movement, which
ended in the dismissal of their Minis-
try, as communal as a movement
startedq and controlled by a set of
people, vested interests as he would
call them. Now, with regard to the
communal character of the movement,
I do not know how he could sustain
it when he himself contradicted it
by saying that various people were
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there. The Christians were there, the
Muslims were there, the Nairs were
there, and I do not know which other
community was not there unless it be
some other commuynities among the
Hindus, and then again he cannot say
that they were not in the movement.
Even taking his view with regard to
these three communities, I might in-
form all those who are not aware of it
that these three communities by them-
selves constitute about 60 per cent. of
the population of the State. With re-
gard to the remaining 40 per cent. of
the population I would say that a
good majority of them also was in the
movement,

The Governor in his Report has
given more or less an idea of the op-
position which led the present move-
ment. I cannot understand how the
summary was opposed here and else-
where. 1 cannot understand what
point was being made out with regarqd
to the date of the summary; when
there is an original and the summary
of it is taken even after one year, 1
fail to understand how the document
can lose its importance. The docu-
ment,” from what I heard the Home
Minister say, was dated the 27th of
July, and the Proclamation came sub-
sequent to that. There was a demand
in the Lok Sabha as well as in this
House that the Governor’'s Report
should be placed on the Table. For
very valid reasons the Speaker there
and the Chairman here ruleq that the
Government cannot be compelled to
place a document which according to
them was not in the best interests of
the public to be placed on the Table.
However, the Government thought
that as mych information as could be
given should be furnished to the
House, and the Governor himself was
asked to give a summary of his Re-
port so that it might be as faithful a
summary of the original ag possible. 1
cannot understand, therefore, if the
summary was prepared later than the
original, and it cannot be prepared
earlier, how the original document
Joses its importance.

Now, whatever my friends might
say with regarg to the summary of the
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Governor’s Report, I cannot state
better about the various parties who
were in the agitation. He says:

“Most of the Opposition members
of the Legisiature resigned from the
membership of the Advisory Bodies.”

AN Hon. MEMBER: Which page?
K. P. MADHAVAN NAIR:

SHRI
Page 13.

“All the 62 opposition members
who were elected by 33,02,654 voters
joined the agitation against the
Government. Eighteen municipali-
ties out of 29, including the Trivan-
dfum City Corporation, passed re-
solutions demanding the resignation
or dismissal of the Ministry, Three
hundred and nineteen village pan-
chayats out of 890"

according to the figures I have, jt will
be very nearly double this number,
but I do not want to go beyonq that—

“have passed similar resolutions,

Thirty-five Bar Associations have
also passed resolutions to that
effect.”

Members of the boards do not easily
agitate this way or that way unless
they are convinced about their ground,
(Interruption.) Yes, I think they also
form part of the population in Kerala,
but I do not know what the position
might be if again the State comes
under the sway of my friend and his
people. But we do not make a dis-
tinction between them ang others as
citizens of the State or of India. Then;

“All the non-Communist labour
organisations have created a united
front”

I do not know whether, if the labour-
ers do not belong to the AILT.U.C,,
they cease to be toilers, ‘unquote’—
this is to satisfy Bhupesh Guptaji—

“against the Government and-
joined the demand for resignation
or dismissal of the Ministry.”
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They, the non-communist labour, join-
ed together and like one man, they
were opposed to the Government.
Perhaps, their opposition to the Gov-
ernment I might say, wag much more
than the opposition of persons like
me.

Surr BHUPESH GUPTA: Yes, on
the 29th of June, I was in Kerala. The
general strike of the opposition
brought only ten tihousand out of
nearly five lakhs,

Surr K. P. MADHAVAN NAIR: In
the particular place where you were,
the total might have been ten thou-
sand out of the fifteen thousand, .

All the non-Communist elements
joined the struggle for ousting the
Ministry. All non-Communist student
organisations were participating in the :
struggle. It is common knowledge %
and it is now very well known that
the gtudents have been very much
against that Government for the last
so many months and we were trying
our utmost to see that they do not
take any part in an agitation for the
removal of the Government. But it
was rather difficult to control them as
things happened to be too bad. There
is no doubt, therefore, that the Com-
munist Party has been completely
isolated from the rest of the people.
The opposition had become so wide-
spread that there were absolutely nq
neutrals in the State. I might add
here that with regard to the news-
papers, we have got a number of
them—there are about 32 dailies there
—and of these thirty-two, four are run
by the Communist Party themselves
and out of the remaining twenty-eight
twenty-six papers were totally oppos-
ed to the Communis! regime and they
were asking for the dismissal of the
Ministry and for Central intervention.

Dr, R. B. GOUR: Who owns these
papers?

‘

Sngr K. P. MADHAVAN  NAIR:
Papers are owned by their proprietors. |
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Dr. R. B. GOUR: It is the proprie-
tor or the proprietors.

Surr K. P. MADHAVAN NAIR: I
am sorry I did not keep a list with
me, but if my friend is interested in
it, I shall enlighten him. f

Then the Governor has given his
appraisal of the situation. Now, again,
with regard to the communal nature
of the movement, I was just referring.
to individuals, who were supporting
them. When they found that it was
impossible for them to support the
Communists any longer and so turned
against them, they have suddenly
become bad boys and communalists.
Similarly, with regerg to  political
parties and the different organisations,
it will be worth while to mention here
that evea in the 1957 elections, the
Communist Party to the last moment
tried their best to have some sort of
an alliance with the Muslim League.
They had it in a measure in 1952.
Earlier, in the House, on a point of
order or as an interpellation, it was
mentioned by a friend from Madras
thdat in 1952, the Communists in his
State had an alliance with what is
considered to be one of the most com-
munal and reactionary parties in the
South—the Dravida Kazhagam, I do
not want to mention personalities, I
do not want to describe in what glow-
ing terms they praised the leader of
that movement and how they publish-
ed hig photograph. I do not say they
were wrong in doing that, from their
point of view, I am saying. Any stick
was good for them to beat the Con-
gress and they did it then. I do not
think I need go to 1952, What is
happening today in every other State
is common knowledge. Therefore, I
need not dwell further upon that poeint
but only ask as to why they have
suddenly become so opposed to com-
munal organisations. It will be worth
while, in this connection, if I may
mention that these people who are so
much against the communalism of the
Christians, the Catholics and the Mus-
lim League, have themselves formed,
with the paltry followers they have, a
Christian League, and a Progressive
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Muslim League as well. And they
were trying to organise their meetings
in different places for supporting
them.

Now, Sir, I forgot to mention, when
I gave the categories of people who are
arrayed against them, the literary
men as well There have been people
whom they tried to bring to their aid
by all sorts of methods. But when
they found that it was not possible for
them to carry on with them, they also
broke away from them and except a
few, the others were very much in-
terested in the movement,

I think I need not go much further
with regard to the communal nature of
the agitation or with regard to the
sudden dislike of communalism by my
friends.

. Now, I would like to mention about

the other point that this movement
was organised by vested interests, The
very classes and the various categories
of people who joined the movement
constitute an answer tg that charge.
But my friend, Shri Govindan Nair,
particularly mentioned that they had
mtroduced legislation of a progressive
nature and that gave room for a lot
¢f discontent and that it had been res-
ponsible for this upsurge. Sir, 1 feel
that I have said sufficient to show

that the movement was a mass move- .

ment. It wag not confineg to gny sec-
tion or any particular kind of interest
or any particular community. But I
shall now point out the hollowness of
the claim that they introduced pro-
gressive legislation in the State. They
have first referred to the Education
Act. I would like to know the pro-
gressive nature of it. Sir, facts may
not be very well known outside on
account of the persistent propaganda
carried on by our friends and their
Ministers throughout the country at
the time they introduced the Educa-
tion Bill. I do not want to say whe-
ther the Education Act or the opposi-
tion to some of the provisions of the
Act is right or wrong. I only want to
place before you the real position with

[ 24 AUG. 1959 ]

1636

regard to that so that legitimate con-
clusion may be drawn. One thing
which was widely advertised about
the Education Bill wag that it gave
many rights to the teachers, which
they were not enjoying. 1 would ask
my friends to tell me what new right
the Bill sought to confer upon the
teachers, which was not enjoyed by
them in the Travancore-Cochin areas.
The integration

relation to Kerald

Dr. R. B. GOUR: To receive their
salary, and not to get .

Surr K. P. MADHAVAN NAIR: I
may inform my hon, friend that long
before his party’s Government came
into power, the teachers were paid
fully by the Government, from the
Government Treasury.

Dr. R. B. GOUR: Why did they go
to the High Court?

Sur1 K. .P. MADHAVAN NAIR: I
did not go to the High Court. -

Dr. R. B. GOUR: They went,

Surr K.P. MADHAVAN NAIR: Let
anybody go.

Mg, DEPUTY CHAIRMAN: Order,
order. . '

Surt K. P. MADHAVAN NAIR: In
spite of Dr. Gour’s protestations, the
fact remains that these innovations
were there at the time of integration.
What was necessary was only to in-
troduce what existed in the Travan-
core-Cochin area in the newly added
area of Malabar as that provision, as
I said, was already there. The whole
amount of salary for the teachers was

paid by the Government. The
managers were to deposit the
whole fee into the Govern-

ment Treasury and they were given
a small portion for meeting contingen-
cies. The teachers’ full salaries were
paid by the Government themselves,

[ I understand, even today the manage-

ments have no objection to that kingd
of payment to the teachers. As far as
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1 could gather, their main objection
has becn to the interference of the
Government in regard to many matters
concerning the management, which
were not of any public importance.
For instance, the whole object of the
Government with regard to the
educational system was, to put it
mildly . -

AN Hon. MEMBER:
of Communist jdeas.

Indoctrination

Surr K. P. MADHAVAN NAIR: I
am thankful to my hon, {riend. It is
indoctrination of that particular idea.
Sir, I may tell my friends that I am
a map of peace and I shall not be
easily provoked. I am also thankful
to the opposition for reminding me
about certain things which I am likely

to forget out of fear that I should
avoid repetition.
Now, with regard to the private

schools in my State, it is worthwhile
that people have a proper apprecia-
tion of the whole thing. It is common
knowledge that the percentage of
literacy in our State is the highest in
" India. It is comparable to that in
many other places as well. I do not
want to advocate the cause of the
private school-managers-——I may not
agree with all their demands, but 1
wish to mention one fact that the real
reason for this high percentage of
literacy in our State has been the
initiative of private management and
the private schools long in existence.
It is only just recently, I may say dur-
ing the regime of the Congress Minis-
try, a few years ago, that the Govern-
ment came forward to pay the full
salary of the teachers. Previously at
very great sacrifice the institutions
have been run by private management.
I would just mention that there are in
our State about 10,000 odd schools of
which nearly 8,000 are privately-
managed schools. There are about
55,000 teachers of whom 48,000 are
employed by private management.

Now, I will mention another aspect
of the question also. That probably
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may be common knowledge, but I can
say with reference to private schools
in our State that the discipline there
is much more than the discipline in
the other schools. The results n
these private schools are much better
than those elsewhere. I have com-
parative figures of the passes in the
S.S.L.C. examination. Just bear with
me for two minutes.

No. of Schools in No.of No. of
which the per- Private Govern-
centage of pass is Schools ment

schools
f
Between 9o and 100 12 [}
” 80 and 89 23 2
»  70and 79 55 3
i 60 and 69 68 28
” 50 and 59 105 29
" 4oand 49 84 27
”  30and 39 62 37
i 20 and 29 33 24
10 and 19 s ‘6
Less than 10% . I 2

When you come to the lower percen-
tages of passes you find Government
schools producing more, that is, up to
19 per cent. So, for these reasons one
should not, without -considerable
thought, interfere in the affairs of
these schools. Whatever is due to the
teacher must be given to him and
there has been, as far as I have been
able to gather, no opposition on that
ground. But the main opposition has
been with regard to the right, which
the Government wanted, to appoint
these teachers, with regard to the
right to indiscriminately prescribe
text-books. In fact, I was in a very
delicate position, because though the
Committee, which was appointed %o
enquire into the charges regarding
these text-books, this indoctrination
and all that, had submitted their re-
port to the Government, the Govern-
ment published only what was accord-
ing to them a summary, and that sum-
mary was said to be not true to the
original by the Chairman of the Com-
mittee itself. And on that analogy
perhaps the summary of the Gover-
nor's Report was attacked here and so
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it did not give me much surprise. Any-
way, because the report was not pub-
lished, it was not proper for me to
make a reference to that. Somehow
or other it has come in handy now for
two days ago....

Seri BHUPESH GUPTA Now you
have got it published.

Sari K. P. MADHAVAN NAIR: Yes,
and two days ago the report has been
published, and the report clearly
proves the charges and the fears
which the public hag expressed in re-
gard to the particular matters raised.

Sarr GOVINDAN NAIR: What is
the ultimate contention? What does
it prove?

Surt K. P. MADHAVAN NAIR: You
want me to read out.

Smri GOVINDAN NAIR:
the charge?

What is

Surr K. P, MADHAVAN NAIR: I
may request Mr. Deputy Chairman
that when he thinks of pressing the
bell this may be remembered and I
must be given the amount of time
taken by these interruptions.

Dr. R. B. GOUR: The Chair did not
give us the time when we were inter-
rupted by Mr. Dawood Ali Mirza.

Sarr K. P, MADHAVAN NAIR:
There you have all my sympathies.

Surt BHUPESH GUPTA: But you
did not express it at that time.

Sart K. P. MADHAVAN NAIR: 1
did.

Suri BHUPESH GUPTA: But Mr.
Dwood Ali Mirza did not hear it.

Ssrt K. P, MADHAVAN NAIR: I
shall help you by making him hear
it hereafter.

Here is what the Kerala Text Book
Scrutiny Committee has to say in re-
gard to indoctrinating pupils with
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had expressed the opinion—
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“There are certain lessons and
passages in the social studies text
books and Malayalam language text
books which may tend to create in
the pupils impressions favourable
to Communist ideas.”

After quoting from various text books
as examples, the Committee however
said that it did not consider that there
had been any concerted attempt....

Dr. R. B. GOUR: Why are you pass~
ing on?

Surt K. P. MADHAVAN NAIR: I
am passing on because of this that yow
find in the text-books this indoctrina-
tion. Different people wrote different
text-books and so a concerted attempt
was not there. But your people had
it done in some text-books and you
had such text-books prescribed.

Sart M. H. SAMUEL:
unquote,

.Quote and

Sart K. P. MADHAVAN NAIR:
‘Quote and unquote’ T shall do so.

The Committee has, in the report,
given their detailed criticism on the
syllabus and text-books on  social
studies. It said Chapter 6 of Book II,
which gave biographical sketches of a
few “world famous persons”, would
appear to be out of place. The Com-
mittee said that it was surprising that
in this chapter, introduced in the book
which dealt mainly with India,
Mahatma Gandhi’s life gid not:find a
place.

SHRI PERATH NARAYANAN
NAIR: Have you gone through all
the textbooks.

Mg, DEPUTY CHAIRMAN: Order
order, .

Suar1 K. P. MADHAVAN NAIR: This
is not my report. Only if it were
mine I should have gone through au
the text-books. This is the report ox
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a Committee appointed by the Gov-
ernment of Mr. Narayanan Nair's

party.
Surt PERATH NARAYANAN
NAIR: The point is in particular ‘!

books—he refers to social studies and
other things—it is not there. But the
biography of Mahatma Gandhi is
published,

Surr K. P. MADHAVAN NAIR: It

is not my case or anybody’s case that
in every book you have done it. It
is our case that in many books you
have tried to do it and you have
successfully done it in a number of
books. (Interruptions) When the stu-
dents get such books in their early
stage, certain ideas enter their head
ang later on, even if you give some-
thing else, that correction will not
serve the purpose.

(Interruption)

Mzr. DEPUTY CHAIRMAN: Order,
order, let him go on.

Surr K. P. MADHAVAN NAIR: As |

regards Book III, the Committee was

of the view that the choice and pre- !

sentation of the subject matter were
net conducive to the proper under-
standing of the progress of the peoples
in the countries dealt with, The
‘"Committee particularly dealt with
Beok VI, the main theme in which
was the emergence of the modern
world. On this the Committee said:

“There is a detailed description of
the progress of China in chapter 14,
but the description of the progress
‘achieved by India in chapter 15 is
very skeichy and does not do pro-
per justice to her achievements after
independence”,

This 1s ‘quote’ not '‘unquote’.
(Interruptions.)

The Committee said that there were
in this book as well as in another,
words and phrases which were un-
suitable to their contexts in school
text-books. It cited certain expres-
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sions like “reactionaries” in support
of this contention, and you know the
purpose of the expression ‘“reaction-
aries” in the text-books. Citing an-
other instance, the ‘Committee said
that in the section dealing with
“socialist pattern and the Welfare
State” in Book VI, the society esta-
blished by Russia was described to il-
lustrate a socialist pattern while noth-
ing was mentioned about the United
Kingdom and other countries where
the nearest approach to a Welfare
State had been achieved. “The refe-
rence to Russia in this context iz mis-
leading,” the Committee said, .

Surr BHUPESH GUPTA: Is it yoar
contention that United Kingdom is a
socialist pattern?

Dr. R. B. GOUR: He is approvingly
quoting. A

Suar1 BHUPESH GUPTA: Smilingly
and approvingly quoting.

4 p.M.

SHrr K. P. MADHAVAN NAIR:
Therefore, it is very c¢lear that there is
something—I can even say there is so
much—in the opposition of a section
to giving unlimited powers to the
Government. That is why there wuas
the fear among a very large section
of the people. And, therefore, there
was the agitation, .

SHRI PERATH NARAYANAN
NAIR: To overthrow the Government.

SHr1 K. P. MADHAVAN NAIR: It
did not start with overthrowing the
Government. There were a series of
things, and when they felt that they
were so unresponsive that there was
no possibility of mending them, they
were left with no alternative and came
to the only conclusion that any rea- -
sonable person will come to that thewe
should be an end of such a rule in the
State,

SHRI PERATH NARAYANAN
NAIR: Yes, by all means.

Surt BHUPESH GUPTA: He may
not mind one or two interruptions
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because he is the Major General of )
| has been a provision for ceiling in the

the Liberation stunt.

Smrr K. P. MADHAVAN NAIR: 1
am sorry I did not hear for sometimes
we also share the same difficulty.

Now, with regard to the Land Bill.
There again, with great respect to the
framers of the Bill and sponsors who
say that it contains revolutionary and
_progressive material, 1 have not
been able to find anything there. They
have been speaking about security of
tenure for the tenants, the stay of

eviction and all that. I might, for the

information of ‘those who are not
aware of it, say that this provision of
fixity of tenure in Malabar area—our
State consists of three areas: Malabar
area, Cochin area and Travancore area
—was there from 1948. There was
again an enactment in 1954 which
made this position very clear—fixity
of tenure and no eviction. In Cochin
area, which part I come from, we had
it from 1948. There is fixity of tenure
and no eviction. There is no question
of eviction at all in the Travancore
area. Soon after the Congress came
to power, they enacted the legislation
in 1948 and there is stay of execution
by an enactment which is being ex-
tended from year to year. I do not,
therefore, know what special thing is
there for the tenants in this Act.

SHRI PERATH NARAYANAN
NAIR: There is nothing in it.

Suri K. P. MADHAVAN NAIR: I
agree with him that there is nothing.
But there is another thing. There is
a disquieting thing there, While start-
ing for Delhi the Ministers used to say
that #hey were implementing the
- Congress programme there

Dr. R. B. GOUR: Which Congress is
not implementing.

Mr. DEPUTY CHAIRMAN: Order,
order.

8Hrr K. P. MADHAVAN NAIR:
According to the way in which you
want it. The Congress had suggested
a ceiling which the Bill provides. I

»,
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might say that for the first time there
new Bill. But that is so provided as

to enable distribution of the excess
lend to party members. ‘

SHrt BHUPESH GUPTA:
such a provision?

Is there

Surr K. P. MADHAVAN NAIR: Yes,
in the legislation. He has not read the
Bill. What I say 1s correct.

SHRI PERATH NARAYANAN
NAIR: Will the hon. Member just read
that section?

Dr. R. B. GOUR: Let the hon. Mem-
ber )oin the Communist Party to get
the jand.

Suri K. P. MADHAVAN NAIR:
That is how it happened. Untortu-
nately, the public have seen through
the whole thing. The third legislation
which they said was responsible for
this agitation is the Debt Relief Bill,
I wonder how my friends thought that
memory was so short. Hon. Members
of this House might remember, and
the Home Minister will bear testimony
that a Bill to this effect was passed
and approved by this House itself
fairly long before the Communists
even thought that they would come to-
power in our State. There was a legal
formality and this Bill had to pass
thrqugh the Assembly. That is that
they have done. Therefore, this is
the truth about these three progressive
legislations and we know how this
progressive legislation could have
made vested interests and other peo-
ple make common cause and go against.
the Government.

Dr. R. B. GOUR: Why did not the
Panampalli Government pass that
legislation earlier? ’

SHrt K. P. MADHAVAN NAIR:
Then you may ask: “Why was it ngt
passed in 1937?” I am at the moment
concerned with what happened before
1957 and after your Government came
to power. I am only sorry I have no
time. If I had time, I would have
replied to all your questions. ;

i
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Sur: BHUPESH GUPTA: If we had
passed all your Bills, why did you join
Mr. Padmanabhan?

Sur; K. P. MADHAVAN NAIR: For
the information of my friend I might
again repeat that Mr. Padmanabhan
was with your friends till recently and
there after he joined us, we did not
join him.

Dr. R. B. GOUR: To overthrow the
Government.

Serr K. P. MADHAVAN NAIR:
When he found that even your long
time \friend could not tolerate you . .

Dr. R. B. GOUR: So, he joined you
and took over the reins.

Surt BHUPESH GUPTA: Are you
becoming the General Secretary
again?

Surr K. P. MADHAVAN NAIR:
You need nof be surprised if that
happens.

Sert BHUPESH GUPTA: I would
not be surprised because they are in
need of people,

SHrRr B. B. SHARMA: That would
give you immense sorrow.

Smrr K. P. MADHAVAN NAIR:
Now, Sir, my friend wanted to make
it appear that he was not only direct-
ing and keeping in close touch with
the functioning and organisation of the
Communist Party, but also of the
Kerala Pradesh Congress Committee,
because for the first time today I heard
from him certain things which, ac-
cording to him, happened in regard to
the elections in the organisation. I
am sorry I am not reading all the 32
newspapers published from the State.

Sert PERATH
NAIR: You ought to.

Sarr GOVINDAN NAIR: You begin
with .“Deepika”.

NARAYANAN

Surt K. P. MADHAVAN NAIR: 1
am not going to contradict what is

{ RAJYA SABHA ]

relation to Kerala 1646.

mentioned in those papers. I can only
say that the “Deepika”, as such, has.
very little to do with our organisa-
tion.

Dr, R. B. GOUR: You have to do.
with “Deepika”.

Surr K. P. MADHAVAN NAIR: We
have to do with everybody. He was
speaking about some decision of the
Catholics in Kanya-kumari. Unfortu-
nately we have not got his kind of
spying system. Therefore, I do not
know who were all concerned with
this meeting or any such meeting.
Anyway, he was saying that they met
in Kanya-kumari and somewhere else,
and they decided to have the Congress
flag for the P.C.C. Catholics and it is
for that purpose that they put off the
election and all that. I can only say
that while I do not want to tell him
as to what is taking place in regard
to my organisation because it is a mat-
ter which is not relevant here, I must
tell him that all that he said with
regard to the Congress organisation is.
hundred per cent. wrong

AN Hon. MEMBER: Lie.

SHrr K. P. MADHAVAN NAIR: I do.
not want to say “lie”. I am not quite:
conversant with Parliamentary langu-
age.

Anx Hon. MEMBER: It is incorrect..

Mr. DEPUTY CHAIRMAN: You can
say “untrue”.

’

Surr K. P. MADHAVAN NAIR:
Yes, untrue. Thank you, Sir. Mr..
Govindan Nair says that the Home
Minister was wrong in saying that
they did this or that for the simple

reason that if they had done these
things the strength of their party
would have increased. I note that,

though inadvertently and without
knowing the implications, he has made
an admission that he has not been
able to add to the strength of his party
during the twenty-eight ,months of"
their misrule. Then, Sir, with regard
to these debatable matters about com-
parative corruption and all that, let
me not go into them.
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Surt BHUPESH GUPTA: You read
the West Bengal Memorandum.

Surr K. P. MADHAVAN NAIR:
Shri Govindan Nair was saying that
the Congress was not able by them-
selves to fight them, and therefore we
had gone in for this sort of alliance.
I do not know what fine logic there is
in that argument. We are strong by
ourselves, and we have no doubt about
it. As my friends have already point-
ed out, we have got Dbefore us the
instance of Mahe. In the Malabar
area, Sir, election was fought on the
specific issute of the President’s Pro-
clamation.

Smrr PERATH
NAIR: Pondicherry?

NARAYANAN

Surt K. P. MADHAVAN NAIR:
Pondicherry too. I am glad that you
are very ‘often helping me. There
were three seats cpntested on this
specific issue in Mahe, and the result
was that all the candidates—all the
three of them-—put up by us succeed-
ed, and their candidates were defeated.
I do not want to say anything further
about it. I would not have referred
to these things at all. Events will
themselves prove it. But my friend
specifically referred to this and he
wanted to create some impression that
there was an admission somewhere
about our weakness. Therefore, I
wanted that kind of misunderstanding
to be removed.

Surr  PERATH NARAYANAN
NAIR: Have you reported it to your
Working Committee?

Surt K. P. MADHAVAN NAIR:
That is a matter between me and the
Working Committee. If Mr. Naray-
anan Nair is very much interested in
that, then certainly . ...

Surt PERATH NARAYANAN
NAIR: I happened to read some diffe-
rent thing in today’s papers.

Mr, DEPUTY CHAIRMAN: Order,
order. P

SHrr K. P. MADHAVAN NAIR: Sir,
I think I have dealt sufficiently with
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most of the points which Shri Govin-
dan Nair raised in regard to this.
struggle.

Now, speaking about the main sub-
ject, I wish to mention only a few-
facts as to why the Central interven-
tion was absolutely necessary. As L.
said, I feel that that matter has been
dealt with by my predecessor. I could
follow him here and there. He spoke
with great feelings and I do not want
to take away the effect of it by any-
thing which I might say. But I
wonder why my friends opposite are
repeating this—the charge made
against the former General Secretary
of the Congress that within three
days of their taking over he said this
thing or that thing—except for the .
belief that if some falsehood is uttered :
a number of times, it becomes some-
thing like a truth. Now, what hap-
pened was that soon after they as-
sumed office, they announced the:
release of the prisoners, and the for-
mer General Secretary made a state-
ment with regard to that. His state-
ment with regard to insecurity pre-
vailing in the State was very much
later, and at no time had he
asked for Central intervention.
I am mentioning this fact in order to
remove the impression which my-
friends are unsuccessfully trying to
create, that there has been a conspi-
racy from the very beginning. On the
other hand, Sir, I might tell them that
the general view among those who
counted in the Congress was to give
them the longest rope possible. Again,
Sir, personally speaking, I felt some-
how or other that they must be allow-
ed to continue for the full period of
five years, because if they could bring
together within 28 months of their
rule the different communities which
were not seeing eye to eye with each
other for the last so many years to
oppose them—they created such an
overwhelming opposition for them—
then perhaps in the course of five
years even most of my friends in this
House and in the other House belong-
ing to the Communist Party would
have lett the party and joined some
newly started party— (Interruptions.).

“
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you do not like to hear what is un-
palatable to you. Well, if you think
that by your interruptions you can
make me lose the thread of my argu-
ment, vou are mistaken. I am not
likely to lose that threat. Well, Sir,
they would have resigned from their
party and might have joined somc
newly stlarted party  (Interruption.) T
shall not mention any names.

Surt BHUPESH GUPTA: Did you
submit a memorandum? .

Surt K. P. MADHAVAN NAIR:; I
am coming to that. I felt that after
all it would not be possible for us to
. exist in such a state, if they were to
continue doing things in a manner in
which they were doing. So, I had to
choose- between the two alternatives,
whether to allow them to do this s¢
that there would be no Communise
Party left there after five years or
whether to take action in order to
protect the people who were so much
in trouble—(Interruption) and in-
directly nelping you also to have a
further lease of life

(Time bell rings.)

Surt BHUPESH GUPTA:
may I make the position clear?

Sir,

The hon. Member

(Time bell rings.)

Ssurr K. P. MADHAVAN NAIR:
(Turnming to Shri Bhupesh Gupta) I
think the bell is for you.

" Mr. DEPUTY CHAIRMAN: It is
for you Mr, Madhavan Nair.

Sur1 BHUPESH GUPTA: That is
the only good word #hat he has said
so far,

Suer K. P. MADHAVAN NAIR:
_Sir, if 'you are so hard-pressed for
time, we shall have our own arrange-
ment. Let me get e little more time,
and you can cut one of our speakers
and thus make the adjustment,

Now, Sir, with regard to rule of
taw, I would not have referred to
many of these matters, but in a very

[ RAJYA SABHA |

relation to Kerala

strong language the Home Minister
was condemned for his reference to
certain matters. With regard to jail
delivery, some question was put as te
how the Home Minister could find
fault with them when something had
been done elsewhere. 1 do not think,
Sir, that two wrongs can make Ons
right. If something like this has been
done elsewhere, it must be condemn-
ed. And I am sure that if a simila®
thing had been done elsewhere, pro-
per atiention must have been given te
that matter as well.

Surt BHUPESH GUPTA. In

1650

Uttar Pradesh some case was started °

against . . .

Serr K. P. MADHAVAN NAIR:
I am not aware of any murderer
having been released. I am
aware of the release of a single mur-
derer or of the withdrawal of any
case launched for any crime invelv-
ing violence. I am very definite
about it. I might just mention, Sir,
that among those people who were
released there were not merely mur-
derers but also some abominable
cold-blooded murderers. At least 1
can mention one instance because it
happened in the very place from
where I come,

In the dead of night, Sir, some df
these friends, who were also the top-
leaders there, went to a police sta-
tion in that
the policeman with a view to releas-
ing some of their comrades who had
been arrested earlier in the day.
And they did not stop at that. Cer-
tain organs were removed from his
body, and they dipped their hands
in the blood and had its impression
left on the wall of that police sta-
tion. Even such a man had been
released. Others also who murdered
police officers were released, And
what do they say today im their
publications? They say that those
released were involved in labour
troubles and they were fighting
against certain vested interests. I
wonder how they can now coolly say
that the policemen were murdered
on account of labour troubles and

not

village and murdered °
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matters like that. So, that is with
regard to jail delivery,

There have been several publica-
tions on the Government’s side. With
regard to figures, Sir, as has been
very correctly pointed out by the
Governor, they have been inflated
by adding the number of those per-
sons who, on account of the double
standards of the Government, had to
resort to satyagraha, absolutely a
non-violent satyagraha, and who
were arrested in Kattampalli, in the
Sitaram Mills and also in the stu-
dents’ agitation. The Governor hasg
mentioned that point on page three
of his Report.

With regard to absence of the
rule of law. Sir, I know that the
Home Minister could not naturally
go into details and therefore I have
to mention a few cases. Of course,
1 myself would not have gone into
those details because it is all public
property now. But I have to do so
because of certain statements of my
friend totally disputing the points
raised by the Home Minister.

With regard to the prosecutions,
the police policy is sufficientlv
known. 1 would net have objected
to it to this extent if that policy,
bad as it is and against the provi-
sions of law themselves, was applied
to all the people alike. Now, this
very policy which they say was
enunciated for the protection of the
toiling classes, the workers and all
that, was applied differently with
regard to this very category of
people. If protection has not been
* given to an estate owner, he knows
how to take care of himself but
what has happened? This policy has
been so implemented that it went to
the assistance of one section and that
section was the Communists and
their supportérs, whether it was in
the labour field or in the field of
peasants or with regard to the stu-
dents.

Then what about the cases? If a
crime is committed by one who
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belongs to the Communist Party or .
who has got anything to do with
the party, the cases are not prose-
cuted. If, by some reason or other,
cases have to be prosecuted the pro-
secution is done in such a manner
that the cases do not end in convic-
tion. Very often without enquiring
into the details or without making
any enquiry with regard to the com-

plaints, cases are charged omitting
certain accused or impleading cer-
tain people only with & view that

the case may not end in conviction.
Sppposing after all these hurdles, a
person is about to be convicted, the
Government will come forward with
a petition for withdrawal and if
withdrawal is not allowed, the
Magistrate or the Judge will have te
pay the penalty for it and I hope my
friend, who spoke before me, men-
tioned certain instances with regard
to that.

Then the next step comes. Sup-
pose a case ends in convicticn, what
happens? Very often there is
remission of the sentence or jail
delivery. But this, you will note, iz
not with regard to all sections but
all these privileges are only for one
class and therefore we say there has
been no rule of law.

SHRI PERATH NARAYANAN
NAIR: One or two instances please.

Surr K. P. MADHAVAN NAIR:
Innumerable instances I can give,

Mg, DEPUTY CHAIRMAN: When
your turn comes, you can speak,

Surr K P. MADHAVAN NAIR:
I attach so much importance to the
value of time that I do not want tc
cover all the cases. Many cases
have already been covered by my
friend. This is—I have so far
spoken—with regard to the proseeu-
tion of Communists or their sympa-
thisers who committed the crimes..

Now, false prosecutions are
brought upon people who are suppos-
ed to be Congressmen or their sym-
pathisers. In general the Home
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Minister referred to a few cases |
where the Magistrate or the Judge
concerned has himself said that there
has been discrimination shown in
the prosecution, There were two
cases which directly involved two
Ministers and there was another case
m which a Communist happened to
die. Now, the first case was in re-
gard to some demonstration organis-
ed by certain people against the
Education Minister. There was .2
clash. One man who was supposed
tn be in the batch who organised the
demonstration actually died. The
police enquired. A case was charged
against those who demonstrated
against the Minister but no case was
charged against those who were
responsible for the murder of one of
the participants in that. Therefore,
in that case the Magistrate gave a
finding like this:

“It does not savour of an impartial
and a wholly unbiased investiga-
tion in referring one case, unless,
it be that there had been such clin-

" ching evidence of aggression as
against the group discriminated
against which, going by the evi-

dence on record in the case, it is
difficult to hold there was.”

He says that others should have
been prosecuted and in this particular
case, the prosecution failed and the
accused were acquitted. In another
case, a Communist, who, the judge has
found, has been a notorious man in
the locality, died. Certain persons
were implicated in that case and the
Judge after an elaborate enquiry,
found that the case was false. He
acquitted the accused and he says:

“The inference, therefore, possible
to be drawn from the circumstances
of the case is that Papachan was
murdered by somebody unknown
and the responsibility for the mur-
der has been foisted on these people
out of political enmity.”
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This is a true copy of the judgment.

Surt PERATH
NAIR: Have you the A.LR.?

S K. P. MADHAVAN NalR:

s

NARAYANAN.

Perhaps, Mr. Narayanan Nair is more-

conversant with the A.LR. than my-
self. He does not give me

enough .

leisure to do that. The other case was -
made out to be an attempted murder-

of the P.W.D. Minister. Several im-

portant persons in the locality weré-

impleaded and a number of
officers who were not prepared to
cook up a false case and bring on
record persons who have nothing to

police -

do with it, persons holding fairly high.

status and importance in the locality,

were all transferred and the case was.

charged. Important people were wit-
nesses including the Minister concern-
ed and a very good friend of mine—
I do not want to describe him further.

SHrRI M. BASAVAPUNNAIAH: What
is wrong in it?

Smrr K. P. MADHAVAN NAIR: T

may tell you that if I mention his

name it will go fundamentally against.

you. But as I said in the beginning,
I do not allow myself to be provoked
and I do not want to name my friend

Suri SHEELL. BHADRA YAJEE:
Not very near

SHrr K. P. MADHAVAN NAIR:
After an elaborate enquiry, the accus-

—to your greatest discomfiture it.
would be, otherwise. .
(Interruptions)

ed were acquitted. There are several’

strictures against these witnesses. As

I said, I do not want to waste the time
of the House but I will read only one

sentence:

“Even though the
witnesses had ample time to discuss
and decide as to what they should
tell the police officers and evea
though the C.D. notes were takep
under suspicious circumstances it
will be seen that prosecution had to
develop their case in this court as

\

prosecution:
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well as in the committing Magis-
trate’s Court.” y

This is from the judgment and the
. Judge acquitted all the accused saying
“This is @ wanton prosecution”.

Sart BHUPESH GUPTA: I believe
that for the first time in 12 years, this
1s where the Judges commented on
the conduct of the police.

Mgr. DEPUTY CHAIRMAN: 1t is
now time. Please wind up. '

Dr. R. B. GOUR: This shows that
we have not interfered with the judi-
- elary.

Surt K. P. MADHAVAN NAIR: In
fact, in fairness to all concerned, 1
should certainly say that in spite of
the Government’s best efforts, in spite
of all the penalisations they tried to
inflict, the judiciary in our State has
not been affected. In spite of all the
efforts, they have in many cases, with-
stood firmly. There are several other
decisions likewise, but I do not want
to cover all of them. So, that is the
position regarding law and order. My
friend referred to the Public Service
* Comniission and how they wanted
appointments to be given only to their
people. The good system there has
been that even a peon is appointed by
the Public Service Commission.
Somehow or other they wanted to up-
set the whole thing. From three or so,
they increased the number of members
“ to five and appointed their party-men
there and thus you find how things
. are,

(Time bell rings.)

Jn a few minutes I will wind up.

Surt H. P. SAKSENA: May I be
permitted to put one simple question
in one minute? I would ask the hon.
friends of the Opposition to say whe-
ther this is all a “pack of lies” that
Mr. Madhavan Nair has been placing
" pefore us?

Surt BHUPESH GUPTA: All divine
~Jruth!
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SHrI B. B. SHARMA: Don’t you
know that lies are truths to them?

Sur1 K. P. MADHAVAN NAIR: I
have said nothing wrong. I have only
quoted from judgments of responsible
officers which according to them are
not correct.

AN Hon. MEMBER: Rather uncom-
fortable to them.

Surt K. P. MADHAVAN NAIR:
I said in passing

Dr. R. B. GOUR: Why in passing?

SHrr K. P. MADHAVAN NAIR: I
did not want to go into details, but
you were anxious to know things and
I thought I might oblige you.

Mr. DEPUTY CHAIRMAN. Mr.
Madhavan Nair, you must finish now. *

Surt K. P. MADHAVAN NAIR: 1
will, Sir, immediately. One of the
reasons why it was difficult to have a
democratic and fair election has been

the undue inflation of the elec-
toral rolls. For a time I perso-
- nally was under the impression
that ‘they should continue for
some time more. But the way in
which they were manipulating even

the electoral rolls and having this
kind of double standards made me
revise my opinion,

SHR1 PERATH NARAYANAN
NAIR: What had Mr. Sukumar Sen
to say?

Mgr. DEPUTY CHAIRMAN: You
will have your chance. Please do
not interrupt.

Sert K. P. MADHAVAN NAIR: I
will only mention here. . . .

Dr. R. B. GOUR: What about the
Calcutta electoral rolls?

Mr. DEPUTY CHAIRMAN: Order,
order,
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Sarr K. P. '"MADHAVAN NAIR.
Calcutta will take care of itself,

Surr B, B. SHARMA: What about
the. . . .

Mgr. DEPUTY CHAIRMAN: Mr.
Sharma, please do not interrupt.

Suri K. P. MADHAVAN NAIR:

" With regard to the electoral rolls,
very recently, . . .
Surr N. C. SEKHAR: You had

better. . . .

Mgr. DEPUTY CHAIRMAN: Order,
order, let him go on,

Surr K. P. MADHAVAN NAIR:
'Very recently the Chief Election
Commissioner had been there and he
made a few checks of the electoral
rolls in a few places. He found there
has been inordinate mflation of the
electoral rolils, .

Dr. R. B. GOUR: In

also,

Kottayam

Suri K. P. MADHAVAN NAIR:
Not only in Kottayam but in many
other places where your people
revised the rolls.

Mr., DEPUTY CHAIRMAN: This
kind of thing cannot go on. Mr.
Nair, you may finish your speech.

Dr. R. B. GOUR: In Kottayam
they had. done it, he admits,

Mr. DEPUTY CHAIRMAN: What-

ever it be, you will have your
chance to reply. Please do not
interrupt.

Surr K. P, MADHAVAN NAIR:
On account of their various acts of
omission and commission there has
been practically no rule of law.
There have been double standards in
the administration from the top
filtering down to the bottom. If
things were allowed to continue for
any more time, they would have
reached a stage when redemption
would have been impossible, There-
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fore, if the Centre has mow inter-
vened, I would say that it has taken
too much time for them lo intervene
and that for the simple reason that
they wanted to be as fair and as just
and to give as much time as possible ~
for them to improve. But unfor-
tunately they did not learn and they
will not.

Surr PERATH
NAIR: Not from you.

NARAYANAN

Surr K. P, MADHAVAN NAIR:
And 1t is mot possible for them to
change, with the result that some-
thing has ‘how happened, and that is
the only way in which there could
be peace and there could be any
hope of democracy in that State as:
well as in the rest of India,

Sir, I support the motion,
Mr, DEPUTY CHAIRMAN: Dr.
Kane.

Dr. R. B, GOUR: Sir, before you
call Dr. Kane, I would with your
permission like to call your attention
to something that happened here
when you were not in the Chair, and
I would like to have your guidance
as to whether that is the right thing
to be done in such cases, Two hon.
Members on the other side—Shri
Sheel Bhadra Yajee and Shri Raja--
bhoj, cried “shame, shame” when
some Members of this group, as they
could not understand Hindi were
going away when Shri Ganga Sharan:
Sinha was speaking. I myself got
up and said that no disrespect was
involved and as they did not under- -
stand Hindi, they would use that
time for taking tea or water. But.
then they called out “Shame, shame”.
And not only that, they themselves
went away when Mr, Nair started’
speaking, both Mr. Yajee and M:.
Rajabhoj. I do not know whether-
this is the proper thing for the ruling
party, for the huge ruling party to-
do, to characterise lack of knowledge "
of Hindi as a shameful thing or the-
going away of these gentlemen as a
shameful act, I seek your guidance ,
Sir, ‘
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Surt BHUPESH GUPTA: I think
those words should be expunged.

only things on which I shall rely
because we are people from outside

!
|
|
who have no first-hand knowledge
Mg, DEPUTY CHAIRMAN: I don’t

mow what happened,

of things there unlike the hon. Mem-
ber who preceded me just now
and the other hon. Member
They both tried to demolish each
other’s arguments and I do not know
what would have happened if thev
had been allowed to meet. Probably,
I am the oldest man in this House and
I am also a nominated Member and
Surr BHUPESH GUPTA: Is it the as such I belong to no party and 1
way to promote Hindi? You will | hold brief for nobody. On reading
make a mess of that also, these documents, certain thoughts-~
' ' have come to my mind which I want
Surr DEOKINANDAN NARAYAN | {o express here and ultimately, Sir.
(Bombay): Why did you not raise | 45 I said, at the end” of my speech I
this objection when the other gentle- | ghall give my reaction.
man was in the Chair? '

Dr. R. B. GOUR: Please look into
the record, It has gone on record.

Mr. DEPUTY CHAIRMAN: Dr.
Kane, .

f

AN Hox. MEMBER: It is an after- You will remember that we peopie
thought o ) in India have had no parliamentary

or democratic institution for at least
1,500 years. Under the British ruie
we had no voice in the governance of
our own country and we were nevey
allowed to develop democracy or re-
publican institutions. Our Republic -
is only ten years old or even less and
it has given us certain things which
never existed before. We have now
got a regular, exhaustive, comprehen-
sive, written Constitution. We have -
adult suffrage and we have the right
to hold elections once in every five -
years ar even less as will happen now
under this Proclamation. Under the
sides and I may say frankly that 1 British rule, what were we doing? We

have mnot had the time nor the incli- had no power. So, we had mass
nation to read much of it. But I movements, satyagraha and so on.

have got four documents on which I Students and other took the law i.n
wish to rely. There is this docu- their own hands and things of this-
ment herc prepared by the Congress | fhature happened. As I said, I am-
itself, The Kerala Pradesh Congress | NoW eighty years old and I have secn
Committee seems to have a publicity | the worst of British rule and I have
department and they have brought been myself the vietim of their police
out this pamphlet which is about 40 | methods, though I ~was not sent {o
pages and I shall refer to it here and ; jail
there, The second document I shall
refer to is the memorandum that was: Surt BHUPESH GUPTA- And
presented to the President. And | now you have seen the misrule of
then I shall refer to the summary of | the Congress.
~ the report given by the Governor. .
- And, lastly, I shall refer to the Dr. P. V. KANE: Unfortunately
speeches of the Home Minister and { or fortunate]y’ I have not been io-
the Prime Minister. These are the | jail. Now, some ten years back

Mr. DEPUTY CHAIRMAN: Order,
order, Dr. Kane,

Dr. P. V. KANE (Nominated): Mr.
Deputy Chairman, my own reaction
to the Resolution or rather this
motion proposed by the hon, Minis-
ter will be given at the end of my
speech. But I am going to address
myself to the circumstances that
brought on the present circumstance,
namely, the Proclamation by the
President., We have been treated to
a down-pour of literature from both

s
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"Swaraj came or it may be twelve
years ago, and 1 was then nearly 68
years old and I was really overjoy-
ed because in olden days we suffer-
- ed things which others—who nevcr
went to jail—never suffered. But one
thing must be clear. We have now a
regular Constitution and our endea-
vour and the endeavour of everyone
must be to act within the framework
of that Constitution. Formerly.
against the foreign government, any-
thing was justified or at least excus-
able. We wanted to send away the
foreign government and we could do
anything, among- ourselves and we
were most justified. But these may
not be justified or excusable now. Our
- Constitution gives us certain funda-
mental rights. Briefly and in the pre-
sent context. they are three. We
have the right to the freedom of ex-
pression and speech We have also
the right to peacefully assemble and
to have meetings ete. to redress our
grievances and, thirdly we have the
right of elections after five years.
I do not find direct action allow-
ed anywhere under our Constitution.
" ‘The wording used is “peaceful assem-
bly”. You can’ assemble peacefully
and do whatever you like. You have
freedom of expression and you can
abuse the Government. 1 think pro-
bably ours is a country which has
probably
speech. You can abuse the Govern-
ment, abuse the Ministers, but all this
must be done within the Constitutjon.
We are not allowed to take the law
into our own hands. That is the
most important thing. Our Republic

is voung and if you allow these things ,

to happen, we do not know what will
happen to our Constitution and there
mayv be such an occasion when the
- Constitution is not working. There-
" fore, I am emphasising this point be-
cause in the ultimate analysis. I must
say frankly that if the Congress had
“not joined this agitation, this would
not have assumed the magnitude and
the proportion that it had as a mat-
ter of fagt. That is my verdict after
reading the whole thing and I shall
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try to support it. I do not say that
the present action is good or bad; that
1 may say at the end. We have al-
ways been lectured that we should
not do things even if the greatest in-
justice is felt to have been done. Even
in such cases we have been advised
to follow democratic methods and on
that footing I am going to examine
what has happened there.

The Congress pamphlet says that
there are 32 Malayalam dailies in the
State out of which four are owned by
the Communist Party. So, the pro-
paganda machine is not in the hands
of the Communists. Out of the re-
maining 28, they say that 26 had de-
manded the resignation of the Com-
munists Ministry. That is to say, the -
propaganda machine is more or less
entirely controlled by those who are
non-Communists. That is the point.
Now, how did this propaganda start?
We have the Education Act. Some-
thing was said about it. I am not
examining the Act. Government itself
says that the education that we are
now giving is bad. We want to im-
prove it, Suppose the Act was bad. It
came to the President for his assent.
The President felt some difficulty and
he referred it to the Supreme Court.
The Supreme Court suggested some
' modifications and with those modifi-
cations the Act was passed. It must
be remembered that ultimately the
Act was approved by the President,
the head of the nation. The State
that originally passed the Act alse
made changes in the Act subsequent-
ly. If there was something wrong
wth the Act, the only way open was
to get it repealed or to go to the Pre-
sident asking him to revise his opinion.
Instead of that, there was a students’
agitation on the Education Act as if
they are independent men -who have
a right to do anything. I am not
going into some of the other things
said about the students but my point
is that it does not lie with the Con-
gressmen to say anything against the
Education Act. Anybody may say
i anything but nobody can enter inte
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an agitation which is more or less
jllegal and unconstitutional. At least
‘Congressmen should not have joined
because that would be showing dis-
respect to the President who is elect-
-d by yourselves and who has been
given certain powers under the Cons-
titution. My point is that the Con-
‘gress was wrong in joining the stu-
«dents and others in regard to this
«agitation over the Education Act,

Proclamation in

As regards the agrarian reforms, 1
find from the very same brochure,
namely, the Memorandum presented
by the KPCC, on the very first page
it is mentioned by them that they had
been consistently supporting the
agrarian reforms. The Governor in
his Report says that the spearhead of
the agitation was the Education Act.
‘On the Education Act, they did not
oppose the Act wholesale but only a
few sections of the Act. As regards
the Agrarian Reforms Bill, they say
that they have been supporting it.
‘That being so, I wonder why they
should have joined the other parties
particularly in these two matters.
“That is an important question which
we have to answer and reflect upon.
1 do not want to waste more time of
the House because T am not in the
vortex of the problems or the trouble-

some area but I shall only refer tc J

the statement of the Prime Minister
as reported in the Press. I have not
got a copy of his speech but shall
read a few sentences from the Prime
Minister’s speech. I am now talking
about picketing, picketing of schools.
buses and of Government offices. I
am not referring to other things but
to these in which everybody was con-
cerned. The whole society, the whole
of the State, was concerned in send-
ing the boys and girls to schools, in
travelling by bus and in going to
Government offices. All these three
were picketed. Now, let us see what
the Prime Minister says. He says
‘that some Congressmen brought up
the question of picketing of schools
started by Mr. Mannath Padmana~
bhan. He advised them that it was
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utterly wrong and that on no account
should they participate in it. He fur-
ther on says that events were hap-
pening in Kerala in a way that things
could not be maintained by any rea-
sonable advice. He also says that
Congressmen were prohibited from
picketing schools and, apart from in-
dividuals, they did not do so officially.
This is a candid admission by the
revered Prime Minister but the Con-
gressmen there did take part in what
was called token picketing. I have
lived in Bombay where there have
been so many strikes long before Acts
relating to labour were passed. Pic-
keting is never peaceful after a cer-
tain number of days. In the begin-
ning it is—then there is no question
of the strength—but afterwards when
those who want to picket find that
their strength is becoming less and
less, they resort to violence. That is
my experience, Tightly or wrongly,
and I have passed through it during
the last sixty years. I can tell 'you
that picketing is never non-violent
except for the first few days and ex-
cept when the people who organised
it are succeeding. The Congressmen
themselves, the Prime Minister says,
did take part in token picketing. He
further on says that none in the Cen-
tre approved of Congressmen taking
part in direct action. When the mat-
ter came up before the party later, he
says they were in a difficult situation.
They were in a difficult situation be-
cause the local Congressmen got en-
tangled themselves in this token pic-
keting. The Prime Minister is held in
great esteem and affection through-
out the country and if he had put his
foot down, if he had said, “I cannot
tolerate any direct action of a picket-
ing kind, particularly by students”, 1
suppose they would have stopped this
thing at once. Towards the end of his
speech he says that when the matter
came up before the Congress Party
later, they were in a difficult position.
I do not understand what the difficult .
position was. If he had put his foot
down, if he had told the local Con-
gressmen that they would not be al-
lowed to be Congressmen if they pro--
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ceeded against his authorily, the mat-
ter would have dropped there or at
least would have been nipped in the
bud or even would not have assumed
the proportion that it did. That is
my honest conviction, The Prime
Minister further on says that the
Congress Parliamentary Board in its
resolution frankly condemned the
picketing of schools and the direct
action but that considering the situa-
tion—again he harps on that—in the
context of the entanglement of the
local Congressmen with the move-
ment the party had suggested token
participation and a progressive with-
drawal from the movement.

The first part is about token picket-
ing. Not only token picketing but
non-token picketing also they did.
The latter part refers to progressive
withdrawal. Later on he himself says
that they wanted the Congressmen
ultimately to get out of it. I do not
know whether they got out of it
Then he goes on to say; this is a long
piece but I will take only the relevant
passages. Then he says, “I do not
know the philosophy of satyagraha
that Acharya Kripalani advocated
there. I do not know in what cir-
cumstances direct action would be
justified nor am I prepared to say
that there should be no satyagraha at
any time.” That is what he says. 1
need not go into that. Later on he
says, “There was no satyagraha in
that sense.” That is, he means in the
Gandhian sense; that is mentioned a
little above. He says, “There was no
satyagraha in that sense in Kerala
because I have seldom seen any place
so filled with hatred and incipient
violence. There was one thick wall
of violence and hatred everywhere.”
Then he says that the Centre had ask-
ed the Chief Minister of Kerala what
kind of help he expected from the
Central Government. We have an
article in the Constitution which says
that help may be given. We need not
go into that. It is said here, “The
Chief Minister said, ‘we were think-
ing in terms of moral help, not physi-
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r cal’”” I think that was the right thing

that he emphasized. He said, “vou
can give us moral support” and that
will dissolve the agitation or at least
it will become very much less, mean-
ing thereby that you should have cun-
demned this movement much mcre
strongly than you did. That is what
the Chief Minister said. “I did vot
condemn it” that is what the Prime
Minister is pleased to say. He did not
condemn it. Further on he says, “I
did not condemn the expression of
people’s will.” No objection 1o thaf,
because that is given by the Consti-
tution. The Constitution says you
can express your will in any strong.
terms. That was not the point. The
point here was direct action, satya-

graha which was violent, not non--
violent, stopping buses and causing
inconvenience to people, picketing

buses, schools and even Government
offices. He further says, “I told them,
for Heaven’s sake, don’t call it satya-
graha.” That was correct. Then he
says, “how can I condemn people’s.
will?” Let it be, but apart from that
there was this direct action. Anyway,
nobody listened

Surt DEOKINANDAN NARAYAN:

May I know from my hon. friend if -

he was in favour of direct action in
the British days?

Dr. P. V. KANE: Certainly, I was.
They were foreigners and they had to
be driven out. -

Surt DEOKINANDAN NARAYAN:
I wanted to know if he was in favour
of direct action which was being
practised by the Congress at that time.

Dr, P V. KANE: There is a differ-
ence between the two. Here it is our
own Government. Anyway, I do not
want to argue with you. You can
speak afterwards.

Mr. DEPUTY CHAIRMAN: Order,
order. Let him continue,

Dr. P. V. KANE: So, nobody listen-
ed to him. So, my submission would .
be that if the Prime Minister had
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exerted the great influence he wields
over everybody inecluding Congress-
men and if he had said particularly
to the Congressmen who are in a
majority there next after the Com-
munists—you will find from the
figures that while the Communists se-
cured 60 seats the Congress secured
42 or 43 seats; I am not quite sure but
ft is somewhere there and the others
got only eight or nine seats; P.S.P. got
I think 9 seats and the Muslims got
eight seats; I think the independents
got five seats; so the Congress was
the next big party—if the Prime Min-
ister had exerted his influence

(Time bell rings.) =

I shall require another five or ten
minutes; otherwise I shall stop. I do
not represent any party. If yoa think
that

Mr. DEPUTY CHAIRMAN:
can take three or four minutes.

You

Dr. P. V. KANE: What I have been
pointing out is, here t{he Congress
High Command failed. That is my
point. They are always lecturing lo
people elsewhere that people must
proceed by constitutional methods and
there should be no coercion Now,
what is pi(cketing? Picketing is more
or less coercion. When there is a dis-
pute between labour and employers
and there is picketing, that is a res-
tricted thing. When there is picket-

ing by employees in Bombay, they do .

not make me act in a particular way.
They stop only those who want to
work while the majority do nct want
to work. There it is picketing of a
restricted kind. But when you picket
schools, when you picket buses, every
member of the community is affected.
So, this picketing of schools and bus-
es should have been put down with a
strong hand, with a strong voice by
the Prime Minister and the Home
Minister and the great men cof the
party. I am really distressed by these.
My point is if the Congress really
want the people to be law-gbiding al-
ways they must themselves be most
law-abiding, they and their followers

[ 24 AUG. 1959 }

1668

who call themselves as followers of
Gandhiji. Gandhiji never advocated
violence. His followers are follow-
ing only the satyagraha part of jt.
But the need fo be non-violent, peace-
ful and loving even your enemies, I
think those parts are more or less for-
gotten. So, that way this whole move-
ment became very vast and naturally
it embarrassed the Central Govern-
ment as well as the local Government.
This js one aspect.

relation to Kerala

I have got to touch on another as-
pect. Now, everybody realises that
students are most undisciplined.
Everybody is saying that there is in-
discipline among studerts. Now,
what do you think will happen if you
encourage students not only to march
with torches but also to picket buses,
schools etc.? 1 shall read out only one
paragraph from the pamphlet issued
by the Publicity Department.

AN, Hon. MEMBER: Which Publi-
city department?

Dr. P. V. KANE: Congress Publicity
Department. This is what is said
about picketing of buses by students.
This is on page 26. Those who have
got it may read:

“What remains is the picketing of
transport buses. Transport picket-
ing has not been adopted as a part
of the agitation either of the oppo-
sition parties or of the liberation
committee. It is the students who
are picketing the transport buses.”

That is the point. The students picket
the buses. Then it goes on:

“We would not say that the stu-
dents are not doing this. They are
also engaged in a State-wide strug-
gle against this unwanted Govern-
ment.”

Now, what will be the age of these
students? That is what we have to
see. If they are school students they
may be less than 17, if they are col- .
lege students they may be about 20
or 21. 1 do not know whether they
have a four-year course or a three-
year course. In any case they will be
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less than 21. These are the people
who do not want the Government. Re-
member, our Constitution implies
that students should not be engaged
in such practices. Now, what are the
qualifications for being a voter? For
being a voter the age limit preserib-
ed in article 326 is 21 years and not
18. Under the Indian Majority Act
a young man of 19 or 20 may squan-
der the whole wealth of lakhs of
rupees and enter into valid contracts
but according to our Constitution
he has an immature mind and to elect
representatives of the people who are
10 govern and pass laws, he must not
be a man of immature mind. There-
fore, they have put down 21 years as
the limit. Those who were respon-
sible for the drafting of the Consti-
tution—many of them most eminent
lawyers—knew all these and they
purposely put down 21  years.
Whether it appeals to you or not, it
is a different thing but this is what
they thought. Of course, peaceful
meetings are allowed, whether young
or old, but then you cannot go and
say particularly if you are below 21
that you do not want this government
or that government. How can the
students decide that a government
that came to power by the votes of
voters above 21 years should be un-
seated? My point is, I am speaking

here as a man who is now near-
5pm.ly 80 years of age and who

has not many years to live,
eager to see students’ indiscipline
changed to discipline. I do not like
it very much if this conduct goes on.
This is what is stated there: “They
might have included transport picket-
ing as an item of their programme,
But we are certain about one thing.
The students are not causing any
damage” etc. Who knows, who has
taken any census on this point? For
some time they may not but later on
they may do. Later on it is said: “The
students who picket the buses have
only one object in view”—remember
this is most important--“and that is,
nobody should make payment to this
Government and travel in their bus-
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es”. That is, they want to paralyse
the Government. That is the under-
lying idea. As somebody said in
Kerala—I do not know who—they
wanted to paralyse the Government.

Suerr BHUPESH GUPTA: Mr. P. T.
Chacko said it.

Dr. V. P. KANE: I read in the
papers. There is so much in the
papers that it is not possible for an
old man like me to keep pace with
the names, places and so forth, It is
difficult to pay sufficient attention to
them for an old man like me. So,
they wanted to paralyse the Govern-
ment. We are here faced with this
students’ indiscipline.

Now, let us turn to the Governor’s’
Report. The Governor refers fo it
and does not say what is in contem-
plation. As a summary I have nothing
to say about the date. That does not
mean very much to me. My stand is
not that. My point is what he says
about students’ indiscipline. If you
turn to page 13 where he sums up
the evidence against the Kerala Gov-
ernment, he puts on that page one
after another heaps of certain items.
Let us see what he says about stu-
dents. That is the most wonderful
thing. He says just in the middle of
that page: “All non-communist stu-
dent organisations are participating in
the struggle.” If it was so in fact,
he should have added one word that
they should not have done so. That .
would have been better.

Dr. W. S. BARLINGAY: That was
not a part of his business.

Dr. P. V. KANE: No question of
part. Here I am reading from it. That
is not the only thing.

Dr. W. S. BARLINGAY: He is
only sfating facts.

Dr. P. V. KANE: Very good. Let
him state facts. (Interruptions.) I am
saying that in the beginning you
should not allow them to do it. What
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is his reply to that? What is your
reply, never mind the Governor?

Dr. W. S. BARLINGAY:
only to report.

He has

®

Dr. P. V. KANE: My point is,
should you as Congressmen, not as
other people but as Congressmen
particularly because it is your Gov-
ernment at present and you are the
largest party, should you allow stu-
dents to take the law into their own
hands and try to unseat a Govern-
ment elected by the people who have
the right to vote when they have no
right to vote? Let the Communist
Government or any Government
come. My point is not that. My point
is, you are laying down a very dan-
gerous precedent. Provided you
make sufficient noise, provided you
make sufficient agitation, everybody
will think that a Government can be
unseated in a State. That is the
point I am driving at. We do not
want that. We already had plenty of
trouble before we attained independ-
ence. We do not want this impres-
sion to be carried. You have a large
number of papers saying “resign”
and four papers of Communists say-
ing “don’t resign”. Are we going to
say that this is a good thing? I do not
eay that ultimately I will hold that
this proposition may be carried this
way. That is not the point. The
point is .

I

Sart SONUSING DHANSING
PATIL (Bombay): What will you say
about those Bombay papers who have
lost all sense of decency?

Dr. P. V. KANE: I am not dealing
with Bombay here. We are dealing
here with what has happened in
Kerala.

Dr, W. S. BARLINGAY: Does he
approve of that? i N

Dr. P. V. KANE: Nor do I say that
I disapprove.

Surr P. N. RAJABHOJ: You are
from Bombay. Will you explain?
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Dr. P. V. KANE: I have nothing to
do with Bombay at present. I do not
want to spend more time than what
is absolutely necessary.

The next point is, I have already
submitted that as regards the Educa-
tion Act the President has assented to
it after some changes were made in
it. The Act was there and the Kerala
Government only acted under certain
provisions of the Act, The proper
method would have been to get
that Act changed. After all, what
could these people have done?
Supposing at the next elections
they have been turned out, you
could have got the Act changed.
That is all. In England the Labour
Party did some things by way of
nationalisation. The Conservatives
came again and did away with some
of those things. So, anybody could
have done that. What is important
is not this tremendous upsurge, That
is not the thing. If it were so, our
democracy will mean nothing. If it
once goes about that way anything
done by the State Government or the
Central Government, will lose its
meaning. If you make sufficient
noise, if you create sufficient trouble,
if you create a body of students who
will picket buses in order that no-
body will pay to the Government,
who will picket schools—this was the
impression that was carried by some
people. Here is a pamphlet

Mgr. DEPUTY CHAIRMAN: It is
time you finish.

Dr. P. V. KANE: 1 want five
minutes more,

Mr. DEPUTY CHAIRMAN: You
have already taken ten minutes,

AN. Hon. MEMBER: Let him go
on. It is quite intferesting.

(Interruptions.)

Dr, P. V. KANE: I want only five
minutes, )
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Mz, DEPUTY CHAIRMAN: I have
a large list of speakers.

Dr. P. V. KANE: Here is a pam-
phlet of the Kerala Congress Publi-
city Department containing selec-
tions from different newspapers, 27
or 28 newspapers, I will read. one
sentence to show how the attitude
of the men at the top of the Congress
organisation was interpretgd. I am
quoting from a  passage ln a jour-
nal called “Thozh lali"—I do mnot
know how to pronounce it. “Nehru
had made it clear even a month ago
that he did not like picketing of
schools and buses,” Then this is the
important sentence: “Even 1.;hen.he
did not oppose the token picketing
of government offices.” I dq _not
know whether the Prime Minister
accepts this. . This appears ip the
paper and Congress people will b(-:‘
surprised.

Mg, DEPUTY CHAIRMAN: You
should close mow,

Dr. P. V. KANE: There is one
more sentence on the next page: “Mr.
Nehru even while  disapproving
picketing has tolerated token picket-
ing of offices.”

st gto ATe TEMIW : & ST
ATeaT § fF AR F I
faafenr o=l T o ?
Dr. P. V. KANE: That was against
the British Government.
(Interruptions.)

Mg, DEPUTY CHAIRMAN: I can-
not understand this disturbance,\

Surr B. B. SHARMA: Was it not
a fact that even then you opposed
it?

Mgr. DEPUTY CHAIRMAN: Order,
order, Mr, Sharma, please don’t dis-
turb him. This sort of disturbance
should not be made,

Dr. P. V, KANE: I hold no brief
either for the Communists or for the
Congress. My point is that the
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Communists did certain things in a

relation to Kerala

hasty and tactless manner, They
might have been guilty of certain
things, These people know each

other well and they will deal with
each other. My point is that in the
first flush of victory they did certain
things, The Congress might have
done certain things. I do not want
to go into that point, It is =aid that
power corrupts, It was said so by
a professor of Oxford. Chanakya
said two thousand years ago:

it fasdifa fa'aj{ |

When a man gets “adhikar”, power,
his mind is warped. That is what he
said two thousand years ago. The
remedy was not to throw them out.
What I am at present saying is that

the Communist Government might
have been guilty of mistakes, they
might have been guilty of certain

things, They must have been guilty
of some thing. There is no doubt
about it. But that does not mean
that they should do it in that way.

Now, as regards this particular
motion, about the application of
article 356 of the Constitution and
the Proclamation, look at the word-
ing. Ordina.ily, if you say that you
are guided by the Constitution, then
we have no alternative but to accept
it, The wording is that the Presi-
dent has to be satisfied on a report
of the Governor or even otherwise
that a situation has arisen in which
the government of the State cannot
be carried on in accordance with the
provisions of the Constitution. The
President may issue a Proclamation
in that case. My point is, thece it is
not in his discretion or anything like
that. Simply his mind has to be
satisfied and that may be satisfied
not necessarily by a report; other-
wise also it can be done. That is
the Constitution, The President’s
mind is known only to the President.
Therefore, my point is we have left
with no alternative but to accept
this motion, All that I said is by
way of caution against the impres-
sion that will be created.
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(Interruptions.)

Mg, DEPUTY CHAIRMAN; Order,
order, .

Surr BHUPESH GUPTA: We have
to be rsatisfied.

Surr B. SHIVA RAO (Mysore):
Mr. Deputy Chairman, Sir, at this
stage of the debate when so much
has been said in support of the
motion made by the Home Minister
this morning, and really speaking, so
little against it—I know my hon.
friend opposite made an hour-long
speech, though I did not see much
that was relevant in that speech—I
find that there is not much one can
say along the lines the debate has
followed so far, The motion before
the House for the endorsement of the
President’s Proclamation, I have no
doubt, will be carried by an over-
whelming majority tomorrow. But it
seems to me that implicit in this
formal motion which has to be plac-
ed before Parliament under one of
the provisions of the Constitution is
a real issue concerning the future,
and that issue is, how shall we—
both Government and Parliament—
deal with a situation which arose
recently in Kerala, should one arise
im any other State in future? Sir,
as I listened to the last speaker, I
shared with him some of the mis-
givings he expressed in regard to
resort. to direct action. Although 1
am speaking from these Benches, I
have from the beginning of this cri-
sis in Kerala striven honestly to take
an objective and impartial view of
the whole situation. ‘When the move-
ment first started, I addressed a pub-
lic appeal to my friends in a portion
of Kerala—the northern-most portion
of that State—which at the time of
the States reorganisation was  most
unfairly and wrongly transferred
from my home district to Kerala, I
made a public appeal through a
Kannada paper in my home district
asking my friends not to support
that direct action movement, because
I took the view then—and I still
take that view—that in a free Consti-
tution like ours based on adult-
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franchise, there should be no room
for direct action, After all, we have
pledged ourselves to the principle of
the supremacy of the ballot box and
from that principle we should not
deviate, whatever the circumstances
may be. Having said that, T must
also say that I have read all the
literature that has been supplied to
us, the various pamphlets that have
been sent to us and also the summary
of the Governor’s Report. Because
I come from a district which is on
the borders of Kerala—and I know
Kerala intimately well—in taking
part in this debate, I feel you will
never get a real picture of the situa-
tion that has developed in that State
unless you have spent at least a few
days in some part of Kerala while
the Communist Party was in power.
Sir, T had that experience about ten
months ago when I visited what was
once part of my constituency when
[ was a member of the Lok Sabha,
and I saw for myself the abject
terror in which the population of
that part of Kerala lived, No one
:an realise, unless he has had that
experience, what it means to the
ordinary person if he is denied
police protection when he is waylaid
and robbed of whatever he has.
Life and property in that part of
the State—and.in every other part
of the State—have mnot been secure
except for those who supported the
Communist Ministry or who were
members of the Communist Party.
Sir, it is difficult in a debate like
this to bring to the House a vivid
appreciation of the atmosphere that
has prevailed in Kerala and without
it, I say, it is not possible to take
any real part in this debate. After
having visited that part of Xerala
towards the end of last year, 1
brought all the facts to the notice
of the Prime Minister and the Home
Minister, and I regret to say that no .
action was taken, No action was
taken until recently when the Cen-
tral Government felt compelled to
intervene because the people of
Kerala felt, after having gone through
that experience for 28 months, that
they had mno other course left to
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them except to resort to direct ac-
tion, 1 regret as much as the 1ast
speaker does, that this development
should have taken place and I believe
if T may borrow the language of the
President of the Congress, that the
Central Government’s intervention
was long overdue m Kerala. As I
listened to the Minister of Home Af-
fairs when he moved the motion this
morning, I felt the whole of that
speech was a powerful plea in favour
of Central intervention. Only it
should have taken place a year or
eighteen months ago, and not only a
few weeks ago.

Sir, I want to give the House a very
brief account of the manner in which
the Communist Ministry has carried
on its administration. I have had my
direct sources of information from
that part of Kerala which was once
part of my constituency and a part
of my district. There have been cell
courts which have been functioning
and here I hold a photostat copy of
an order passed by one of the cell
courts known as the Raitha Sangha
which means Tenants’ Association.

Dr. A. SUBBA RAO: What does it
mean?

Sur1r B, SHIVA RAOQO: All the mem-
bers of that association are either
members of the Communist Party or
are supporters of the Communists.

Dr. A. SUBBA RAO: You are com-
pletely wrong in it.

Sarr B. SHIVA RAO:
friend will have his own chance to
speak. I did not interrupt any one
of them when they were speaking.

My hon.

Sir, it is an order in Kannada, and
translated, it runs something like this.
This is addressed to two Muslim land-
lords of Moodambail village in Kasar-
god Taluk,

Dr. W. S, BARLINGAY: By whom?

SHRT B. SHIVA RAO: This is an
. order passed by the cell court known
. a8 the Raitha Sangha, members of

I
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which are either Communists or sup-
porters of the Communist Party.

It reads:

Al

“You are informed that some-
memberg of the Committee of our
Sangha had gone and seen the plot.
belonging to you both and regard-
ing which there is a dispute between
yourselves and Korikodiya Sub-
banna Rai. On enquiry, we found
that you were not there. You are
summoned to appear before the
Committee . . .”

These two landlords did not appear.

“On enquiry we found that yow
were not there and therefore we
decided to postpone the considera-
tion of the dispute to a future date.
Meanwhile, both parties shall not
trespass on the plot and neither
side shall effect any improvement

- thereon. The Committee may meet
immediately to decide the dispute.”

Dr. A. SUBBA RAQ: Does the hon.
Member

Mr. DEPUTY CHAIRMAN: Order,
order.

Dr. A. SUBBA RAO: One thing . . .

Mr. DEPUTY CHAIRMAN: Order,
order. Please sit down. '

Diwan CHAMAN LALL: Mr.
Deputy Chairman, may I, on a point
of order, draw your attention {to
rule 197(9) on page 103 of the Manual
which says—

“A member shall not obstruct
proceedings, hiss or interrupt and
avoid making running commeénta-
ries when speeches are being made
in the Council.”

If the hon. Member chooses to give
way, an hon, Member is within his
rights to interrupt, and if he does not
choose to give way, then he cannot
interrupt. Unless the Member yields
you cannot stand up and interrupt.
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Mg. DEPUTY CHAIRMAN: I can-
not allow these things. It is all right
if the hon. Member yields.r Other-
wise, I will have to take serious notice
if such things are repeated.

Dr. R. B. GOUR: Sir, you did not
take such a serious view when ano-
ther hon. Member interrupted from
that side. .

Mgr. DEPUTY CHAIRMAN: It is
meant as much to the other side as
to your side,

Dr. R. B. GOUR: But you were not
so serious . . .

SHri B. SHIVA RAO: I thank my
friend, Diwan Chaman Lall, for his
helpful intervention, but he and I
know our Communist friends for the
last thirty years, if not more, and
nothing hurts them more than truth.

Sir, this order which I read out, is
a typical one passed by Communist
cells in that Taluk, and probably else-
where. These Sanghas, so-called,
consist of day labourers, unemployed
people in the villages and some rowd-
ies. These cell courts threaten the
villagers who are made to believe
that everything that they do is being
sanctioned by the Communist Ministry
in accordance with the wishes of the
Communist Party. And there are
many instances in that region, Sir,—I
take this from a report which I re-
ceived only two weeks ago, there are
many instances in which when any
agitation is carried on by a Communist
resulting even in a petty injury to
a Communist, Communist M.Ps. visit
the place and threaten the police by
making speeches and getting them
transferred in some cases. Members
of the Raitha Sangha assert that even
if they are parties to any civil litiga-
tion, they will not receive court notices
without the sanction of their presi-
dent.

, Sir, I was under the impression
that perhaps these were exceptional
cases in isolated parts of Kerala.
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referring is the northern-most part of
Kerala, far removed from Trivan-
drum. But to my regret I found
ample confirmation for this, that it is
a general phenomenon in the whole of
that State, from the summary of the
Governor’s Report. I will not read
much of it because my hon. friend,
Mr. Madhavan Nair, has already re-
ferred to the Governor’s Report in
some detail. I would only say this,
Sir, that the Governor has said in his
Report— ’

“that the Government (that is,
the Communist Government of
Kerala) was really putting a pre-
mium on violence as long as it re-
lated to members of their own
party or their sympathisers.”

And in another part of the Report
it is stated: .

“A general feeling of insecurity
grew among non-Communists when
it was found that “double stan-
dards” were being adopted in the
implementation of all policies.”

* * ® *

“The demoralisation of services,
especially the police, began with the
enunciation of the new police policy
by the Chief Minister.”

Not only Communist leaders but
even Ministers, according to the Gov-

ernor, ‘“constantly spoke about the
‘anti-people’ conduect of police offi-
cers.”

Sir, I will not deal with other as- '
pects of the situation, as it has deve-
loped, because they have already been
dealt with by two of my predecessors.
But I would like to refer now to cer-
tain inherent weaknesses in our Cons-
titution which, to my mind, are res-
ponsible for some of the developments
which have taken place in Kerala.
The first point that I would like to
make is that the Governor in a State—
I regret to have to say this—the Gov-
ernor in a State under the present

This, particular region to which I am . Constitution, as it has been worked,

-
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is not much more than a glorified
figurehead. I remember, Sir, that one
Governor had said to me: I cannot
ask for a file or a paper unless the
Chief Minister of the State is pleased
to send it on to me; I have to make
peridical reports to the Centre, but
without authentic information I fall
back upon newspaper clippings.

Another Governor had said to me—
he is no longer alive—Can you ima-
gine my humiliation when I see the
" announcement of a session of the
Legislature first in the ‘Times of
India’ before the Ministry passes on
that information to me? And that was
in a Congress Ministry.

One lesson, Sir, which I think we
should draw from the developments
in Kerala is that the Governors in
the States should have some of the
status and the powers that they en-
joyed in the old days restored to
them. The Governor, it seems to me,

.can play a very useful part in the
development of the Constitution by
being a kind of balancing force; he

-can advise the Ministry, restrain it
if it is going too far, and in the last
resort, he can make a frank and ob-
jective report to the Centre. It is
not the case under the existing cir-
cumstances, and it is because the
Governor of a Stale has been re-
duced to that position that this dan-
gerous tilt occurred in a State like
Kerala. I would therefore suggest,
Sir, to the Home Minister here that
while, no doubt, we shall pass this
motion tomorrow, for the future I
would like the Home Ministry, in fact
the whole Government, to consider
whether we cannot by means of a
convention, if not by a constitutional
amendment, whether by a convention
we cannot restore to the Governors
some of their status and some of their
prestige.

Sir, in the course of the debate it
was suggested that the Central Gov-
ernment waited all these months to
intervene in Kerala, because it did not
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want 1ts own position to be misunder-
stood, especially as it was dealing with
a Communist Ministry But that, it
seems to me, with all respect to the
Minister for Home Affairs, is a some-
what vulnerable position to take up,
because the primary duty of the Cent~
ral Government is the protection of
the life and properly of the people in
the country, ot the fear of being mis-
understood by any particular Ministry
and I regret more than I can say that
the people of Kerala, in lakhs, all
though the State, should have been
driven to this dangerous course of
action through despair and frustra-
tion. And here again, I would like to
say, is an inherent weakness in our
Constitution. When our Constitution
was being first framed, in the first
draft which was circulated to Mem-
bers of the Constituent Assembly, it
was suggested that the President's
powers should be divided into two
categories; one, for the discharge of
which the President would rely on
the advice of his Cabinet of the day,
and the other, which was put into
the category of special responsibilities,
in which was mentioned particularly
the threat of a breakdown of law and
arder in any State; in regard to the
discharge of his special responsibilities
it was suggested in the first draft of
our Constitution that the President
should have the advice of a Council
of State. The Council of State, framed
more or less on the lines of the Privy
Council in Irish Free State, would have
consisted of the Prime Minister of the
day, the Chief Justice of the Supreme
Court, the Attorney General, the Vice-
President, the Speaker of the Lower
House and every ex-Chief Justice of
the Supreme Court. I will make a
brief quotation from the note drawn
up by the Constitutional Adviser when
he circulated the first Draft. It says:

relation to Kerala

“These provisions have been adop-
ted from the Irish Constitution. As
already pointed out, the Council of
State is a sort of Privy Council
whose advice shall be available to
the President whenever he chooses
tc 6btain it in all matters of
national importance in which he is
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required to act in his discretion. An
institution of this kind may be use-
ful in India for various purposes.”

to me that had that pro-
vision found a place in the Consti-
tution, as finally adopted, we would
have today a Council of State. We
may call it by any other name because
this House is called the Council of
States and it might lead to some con-
fusion. Whatever name you may give
to il, like the one in the Irish Free
State, we would have a body of emi-
nent persons belonging to no parti-
cular parfy, but with sirong judicial
element, which the President would
have consulted before taking action of
the kind he has done in regard to
Kerala. Sir, a Constitutional amend-
ment of this kind is certainly im-
practicable, but I would respectfully
put it to the Government that noth-
ing can prevent the President and the
. Prime Minister from coming to a
mutual agreement whereby such a
Board of Advisers can be formed with
the Prime Minister, the Home Minis-
ter, the Vice-President, the Speaker
of the Lok Sabha, the Chief Justice
of the Supreme Court and the Attor-
ney-General to advise him in regard
to all representations whether they
come from Kerala or from West Ben-
gal or from any other State. It seems
to me that if the President, after con-
sultation with such an eminent body,
comes to a decision, the whole country
would accept it as having been guided
on the merits of the case and not in-
fluenced by any partisan point. of
view.

It seems

Sir, I do not want to take more
time because there are many more
speakers to come after me. But there
is only one suggestion I would like to
make to the Government before I sit
down.

There is, at the present moment.
dealing with Kashmir, a separate
Secretary for Kashmir Affairs who is
attached either to the Home Ministry
or to the External Affairs Ministry. I
would like to suggest to the Minister
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for Home Affairs that this suggestion
should also be considered in regard
to Kerala. I would like to see at the
Centre, attached either to the Prime
Minister’s Secretariat or to the Home
Ministry, a Special Setretary who will
deal entirely with Kerala affairs so
that there may be no avoidable delay
in the dispatch of business so long as
Parliament has to deal with the affairs
of Kerala.

relation to Kerala

Sart  JASWANT SINGH (Rajas-
than): Mr. Deputy Chairman, Sir, the
Home Minister has come before this
House to seek approval to the Pro-
clamation of the President in regard
to Kerala. Sir, this is an ordinary
pravision of the Constitution and .
under certain circumstances such
things have happened and might
happen again. This is not the first
time that intervention by the Cenftre
has come in the States. As far as I
can remember, there have been four
interventions after we attained inde-
pendence. There is the case of Pun-
jab; there is the case of Kerala when
the Congress Ministry was there; at
one time there was intervention in
Rajasthan also in 1950; and an inter-
vention in the case of a non-Congress
Ministry in PEPSU.

Sir, when such interventions took
place we find that there was not so
much fuss or so keen interest evinced
in the country and outside the coun-
try also. Therefore, we will have to
apply our mind to find out the spe-
ciality about Kerala that the Procla-

mation of the President has evoked
so much interest all over.
Sir, at this late date the Procla-

mation has been promulgated by the
President in Kerala. We have heard
debates in the other House. I have
read every speech that was made in
that House. Here too, from the very
beginning, I have been very atten-’
tively listening to the speeches made
in the House. 1 would submit that
there have been certain discrimi-
nations in matters of intervention, and
I would be very pleased if the hon.
Home Minister, when he replies,



1685

[Shri Jaswant Singh.]
throws some light as to the reasons
for these discriminations from time to
time.

Proclamation in

Sir, as far ag Punjab, Rajasthan and
Kerala are concerned, I would call it
only a family quarrel. Naughty boys
were made to sit on the carpet and
spanked. Afterwards they were pro-
moted to the posts of Governors or
brought to the Cenire and something
like that. But, in this particular case
I do not know what is going to happen
to the Chief Minister and the other
Ministers.

We have been told by the Govern-
ment that the delay in taking action
in Kerala took place because it was
a non-Congress Ministry. Sir, I would
like to remind the House that in
PEPSU also there was a non-Congress
Ministry when the Centre took over
there as soon as they found that there
was misrule. Therefore, while dealing
with Kerala we have to examine the
whole position from a non-partisan
angle and in a dispassionate manner.

From the speeches made in the Lok
Sabha and here, what do we find? We
find two bloes arrayed against each
other. Each side put up before the
Houses a catalogue of misdeeds and
sins and acts of omissions and com-
missions of the other side. Therefore,
the whole issue has hecome befogged.
So, in order to come to the real situa-
tion we will have to examine the
whole issue in a non-partisan spirit
and in a dispassionate manner. Sir, if
the Government had taken action
against the Kerala Government imme-
diately, there would have been no
objection at all. As has often been
stated in this House, they were doing
certain horrible things for a very long
time, and even the Governor has
mentioned those things in his sum-
mary report. If actinn had been taken
immediately, there would have been
no objection, because it would have
been according to the provisions of the
Constitution and we would have lent
our wholehearted support to the Gov-

) ernment in regard to that matter. But
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why have the Government delayed
their action for so long? And, Sir, the
justification that has been given Ly
the Home Minister in his opening
speech and also by the Home Minister -
in the other Ilouse in his opening
speech as well as in his reply to the
debate is not at all convincing. We
know that our Government is very
brave. It is not afraid of anybody. It
could easily have taken action against
the Communists. We have glready
lost our friendship with China, and at
the most probably we would not have
cared for our friendship with the
U.S.S.R. if it had taken the side of our
Communists, because our Government
is so strong that it does not care for
the strength of any nation. But then
what was the matter? The Commu-
nists were doing such horrible things
and we were going through that trial
in Kerala for all those 28 months.
And the Government was sitting idle
for all this time. It seems that the
Government has failed in its duty to-
wards the people of Kerala. Now it
comes forward at this stage to seek
the approval of Parliament for this
Proclamation. Of course, it would
get the support of this House, as it
has of the other House, because it is
in a majority. But no credit can be
given to the Government for the delay
which has taken place and for the
manner in which it has made a mess
of the whole thing.

relation to Kerala

Sir, we all know that these political
parties have got their own ideologies.
There is the Congress Party which
has got its own ideology. Then there
is the Communist Party which has
also. got its own ideology. When the
Communist Party assumed power in
Kerala, did the Congress expect that
the Communist Party would oblige it
by carrying out the Congress ideology?
In that case, Sir, they would not have
been the members of a different poli-
tical party at all. Our Communist
friends have got their own ideology
to which they are devoted. They have
a mission of their own to fulfil -that
ideology. Therefore, Sir, to every
thinking man it was quite clear that
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when the Communists assumed power
there, they would have only their
own programme. Just now, Sir, one
hon. friend mentioned that when the
Labour Party was in power in the
United Kingdom, they had nationalised
many things, but when the Conser-
vatives came back into power, they
denationalised many things. So, it
was quite clear to every thinking man
that the Communist Government in
Kerala would advance only the cause
©of their own party. And moreover,
Sir, they had full justification for
doing so just as the Congress has full
justification for furthering its own
programmes. '

Sir, I would submit that man by
nature is"fond of power. After inde-
pendence, Sir, power was inherited in
this country by the Congress. (Inter-
ruption). Well, my hon. friend says
that it was inherited by the people
but snatched away by the Congress. I
do not know which thing is true.

Dr. ANUP SINGH (Punjab): Both

are true.

SHrT JASWANT SINGH: My friend
says that both are true. Let both be
true. But in any case, Sir, power was
with the Congress for so many years,
and we can well realise how painful
it was for the Congress to have been
dislodged by the Communist Party
there. But, Sir, we have to go deep
_and find out as to why this thing
happened. This thing happened be-
cause the Congress Government there
did the same thing which the Com-
munist Government did or which the
Communist Government is alleged to
have done during the last 28 months
of its rule. If the Congress had done
its duty towards the people there, if
it had done justice to the people
there and if it had been fair to
the people there and had been mindful
of its duty, then certainly, Sir, with the
backing of the Centre and with lakhs
and lakhs of rupees at its disposal,
and with people like Mundhras pre-
pared to oblige it—from my part of
the country—there could not have
been the slightest doubt that the
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Congress would not have been dis-
lodged in Kerala. But it was dis-
lodged because of its own acts of

omission and commission and it was
responsible for all those things that
are now happening in Kerala. *

As my friend, Dr. Kane, pointed out
that he did not hold any brief on be-
half of the Communists, I also beg
to submit that I hold no brief on their
behalf. I am very far-off from their
ideology. And if they come into
power, people like me would be the
worst sufferers. That thing I know
perfectly well, because our ideo-
logies are so different. I am much
near the Congress than our Com-
munist friends. But if we have
to see things in fairness, then I am
afraid people like me cannot lend
their support when the Congress wants
our approval at this late hour for
this Proclamation.

SHrr B. B. SHARMA: May I know
whether he would have supported it
if it had come ten months back?

Surt JASWANT SINGH: Certainly
yes. But if you want us to join
your sins, I am not prepared to do
that. Now, Sir, we have been told
by our friends how bad and dange-
rous the Communists are. The crux
of their speeches all through has been
that they are very dangerous people,
they are very bad people and they do
not deserve to rule lest they should
utilise these democratic processes in
order to destroy our democracy. That
is the crux of their speeches.

Surr H. P, SAKSENA:
support the Proclamation.

And hence

SuHrI JASWANT SINGH: That way,
you can as well ask me to support
your sins. If our Communist friends
are so bad and so dangerous as our
Congress friends are saying, then I
would be with them if they outlaw
the Communists. There are countries
in this world which do not care for
the Communist Party and which have
outlawed the Communists. Similarly,
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Sir, in certain other countries—Com-
munist countries—they have out-
lawed the other parties. And there
is nothing wrong in it.

Surt AKBAR ALI KHAN (Andhra
Pradesh): But it is against the funda-
mental principles of democracy and

of decency. You can outlaw only
dacoits.
Surr JASWANT SINGH: Sir, if I

had got enough time at my disposal, 1
would have replied to all those things.
My friend knows it that the Con-
gress Party has violated certain funda-
mental rights of the people to a very
great extent. That thing can be
proved. And I am sure that before
he joined the Congress, he was also
of the same opinion. Anyway, Mr.
Deputy Chairman, you will bear me
out that during the last four years 1
have never interrupted any hon.
Member amd I have never opened my
lips. I would, therefore, request that
I may be given a little time to speak
in my own way. .

Mr. DEPUTY CHAIRMAN: Let

there be no interruptions.

Surt JASWANT SINGH: Therefore
it will be quite fair that if the Com-
munist friends are so dangerous that
they do not deserve to rule, then cer-
tainly outlaw them and every sensible
man will be with the Government but
what have we seen? We have seen
that as soon as the Communist Party
took the reins of the Kerala Govern-
ment in their hands, the Congress
organisation as such got perturbed
Charges began to be framed and if we
see closely the charges framed soon
after the Ministry came to power,
they are more or less the same charges
which now, after 28 months, are
framed and circulated to the general
public.

AN HonN, MEMBER: They are con-
firmed.

SHr1 JASWANT SINGH: It is, there-
fore, very difficult to uqderstand the
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position they are taking that the time
has come for the President fo
over the Kerala State in his hands. It
should have been done then and there.
There also, as my friend here was
saying just now, we respect the fun-
damental rights and therefore we do
not outlaw the Communists. It is
very kind of him and I am sure the
Communist friends are very grateful
to him also for this little consideration
that he is paying to them otherwise I
would certainly join the Government
in outlawing them provided they are
as dangerous and as bad as the Con-
gress depicts them to be.

SHRI M. BASAVAPUNNAIAH: That
is again what they depict.

Surt  JASWANT SINGH: There-
fore, before this action was taken,
was it not incumbent on the Govern~
ment of India that they should have
constitutional
action in the matter? They could
easily have brought a no-confidence
motion against the Ministry and
turned them out. They could have
done it. As my friend said—I do not
remember who the hon. Member was
but one friend from this side stated—
that either the President of the Con-
gress or the General Secretary of the
Congress had actually gone to Kerala
to buy over the independents or othet
members but he failed. There is no
dearth of money with them. They
could have given and anybody would
have fallen a prey to the temptation
if Rs. 10 or 15 lakhs were given to 3
or 4. Members and they could have
been bought over and thus the Minis-
try coulg have been thrown out. But
it must be said that the Members of
the Congress Party may probably fall
a prey to this temptation; but Com-
munists are the people with sume
mission, they are devoted people and
probably that is why they could not
be tempted by this offer but in Aany
case, publicly at least they could have
made some show by bringing a no-
confidence motion against the Gonv-
ernment in Kerala. If they had done
that at least, then people like me

1690
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would be satisfied that the Govern-
ment had done one constitutional act.
If this was not done and the Com-
munists were running amuck and were
doing all sorts of things in Keraia all
round, certainly some  discussiors
could have been held with the Miais-
try. They could have been called up
to the Centre and asked: ‘Why are
you doing these things?’

Here in regard to the charge-sheet

which was supposed to have bren
given by the K.P.C.C. against the
Communist Ministry, there was aa

argument between the Law Minister
and our friends this side and the Law
Minister says that the charge-cheet
was given and these people say that
it was not given. As an independent
man I would like to know what is the
fact, and I will be happy if the letter,
with which the charge-sheet was for-
warded to the Kerala Ministry, is
placed before the House or shown
to us privately that under that letter
the charge-sheet was forwarded. If
it was not forwarded and if in a
friendly way it was shown, then I
cannot say that it was officially given
to the Ministry. Therefore, at this
stage to take a drastic action against
them in this manner is certainly aot
fair and I would go to the extent cf
saying that it is even unconstitu-
tional.

Sir, Dr. Kane, in his own charac-
teristic manner, stated as to whether
the Congress was justified in asse-
ciating itself in the direct action. We
know that all the parties joined to-
gether, all the anti-Communicts
joined together, in ousting the Com-
munist Government. They did nut do
any of the constitutional acts which
it was incumbent on them to do but
now when we are a free people, when
there is 2 constitutionally and legal.y
formed Government in any State or
at the Centre. was direct action justi-
fied? I would like to know whether
the Congress Party as such, whnich
is the strongest and the biggest poli-
tical party in the country and which
is ruling at the Centre, should have
been a party to a direct action tn oust
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a Government of a federating unir of
this country. Not only that. But it
is a matter of regret and a tfragedy
of the worst kind that the Congress-
took the leading part in the direct
action, throwing all canons of demo-
cracy and morality to the winds.
In thig connection I would say. . .

Dr. W. S. BARLINGAY: Did they
take part in any violence?

PERATH
Oh Yes.
(Interruptions.)

SHr1 NARAYANAN

NAIR:

Surr JASWANT SINGH: I would
go to the extent of saying that in this
direct action not only the Congress
organisation was involved but the
Congress Government was patiently
looking at the events taking place and
they never condemned it. Therefore,
it could be said that the Central Gov-
ernment which was in the place of a
father—because we have a federation
where the Centre is the father and the-
federating units are the children—was
watching the son being murdered and
they had a hand in it. Therefore, there
cannot be any worse condemnation of
the Congress Government than in re-
gard to their taking part in the direct
action. The worst thing is this that
they took part in the Deliverance Day
when it was observed by the Opposi-
tion. Have they forgotten the Muslim:
League action of observing a Deliver-
ance Day against the Congress Govern-
ments? I realise that political memo-~
ries are very short but I never realized
that the bitier experience that the:
country had when our motherland was
cut into two pieces as a result of the
Deliverance Day, would have been
forgotten so easily. Very significantly
on this question of deliverance, a
paper says:

“The decision of the Kerala Cong-
ress to observe June 2 as ‘Deliver-
ance Day’—a prelude to its aggres-
sive agitation to overthrow the Com-
munist Ministry in the State—has
all the marks of the ‘Deliverance
Day’ staged by the Muslim League
prior to Partition. o
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The ghastly tragedy that followed
the League’s ‘Deliverance Day’ is
now a matter of horror-laden his-
tory. Yet today Congress, which
should have learnt the lesson has
ganged up with the very same Mus-
lim League and other parties in
Kerala to stage another ‘Deliver-

r

ance Day’.

Dr, W. S. BARLINGAY: Please tell
us whether there was any case of
“violence.

SHrRt JASWANT SINGH: Excuse
me. Two friends went to

6 p.m. hear a Ramayana recital and
after hearing it for the whole

night, next morning one of them
asked the other, ‘“What 1is Sita’s
relationship to Rama?” Similarly
my hon, friend here, after having
heard the whole day from twelve

o'clock up to six in the evening, the
horrors and other things that had
taken place there from hon. Members
here, now asks me at this late hour
as to what has happened in Kerala.

Dr. W. S. BARLINGAY: T never
asked that.
Surr JASWANT SINGH: So I had

better not reply him.

Dr. W. S. BARLINGAY: Horrors
perpetrated by whom?
SHRT JASWANT SINGH: Sir,
the .

’

Mgr. DEPUTY CHAIRMAN: There
are a large number of Members to
speak and I would like you to finish
" your speech today.

]

Surr JASWANT SINGH: We have
got one hour, Sir.

Mgr. DEPUTY CHAIRMAN: No.

Surt JASWANT  SINGH:
group has got one hour.

Our
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Mr. DEPUTY CHAIRMAN: No,
you have got 30 minutes and you have
already taken twenty-seven minutes.

Surr JASWANT SINGH: 1 will
take another ten minutes and the
other friends will take the rest.

Mgr. DEPUTY CHAIRMAN: But I
would like you to finish your speech
today. Many more want to speak and
so please take another two or three
minutes and finish the speech.

Surt JASWANT SINGH: It is our
responsibility and we will divide our
time.

Mr. DEPUTY CHAIRMAN: No no.
Tomorrow we have to close the debate
at four o’clock and you have only
three hours. The Prime Minister and
the Home Minister are also to speak.
Even now I do not know if sufficient
time will be available to the Opposi-
tion Members.

Sprt JASWANT SINGH: 1 agree,
Sir, and I am prepared to obey your
order. I am always ready to do so
and I will not trespass the time even
by a minute. But the point is we
have been given one hour and.. .

Mg, DEPUTY CHAIRMAN: Not
one hour, but only forty minutes.

Surr JASWANT SINGH: No, it is
one hour, I understand.

Mgr. DEPUTY CHAIRMAN: No, I
have got the list here. The Democra-
tic Group has 40 minutes.

Surr JASWANT SINGH: Only
forty minutes?

Mr. DEPUTY CHAIRMAN:  Yes.

Surt JASWANT SINGH: If that is

the position, I shall end my speech in
another five minutes, Sir.

Having brought about this situation
for which the entire responsibility
rests on the shoulders of the Congress
Government they come out with the
statement that the policy of the Com-
munist Government had raised walls
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6f hatred which had rent the people
of the State into two irreconcilable
camps and that this intervention has
thas become inevitable. And now the
approval of Parliament is sought. This
Aartifically created crisis in  Kerala
became the focus ef international at-
tention also. 'The issue at stake is not
so much the fall of the Communist
Government in Kerala as the fall of
parliamentary democracy to  which
India is wedded. And then we have
been told that there has been a
genuine upsurge in Kerala. The Prime
Minister said so and the Home Minis-
ter also said so here that there was an
" unprecedented upsurge. I would like
to know whether the upsurge in Bom-
bay after the decision of the States
Reorganisation Commission was any-
thing less than that. And similarly,
what has happened in the Punjab to
the Hindi Samiti people particularly
and what about the incident in Feroz-
pore Jail? My hon. friend was speak-
ing about the horrors in Kerala.

Dn. W. S, BARLINGAY: I have
-said nothing.

SHrT JASWANT SINGH: I would
like to know from my hon. friend

whether in any country, in even the
most dictatorial country, sick people,
people in the bath-rooms, people din-
ing, prisoners in jail could be beaten
in hundreds and most ruthlessly. And
seme people were even killed.

PERATH NARAYANAN
In Salem Jail it happened.

SHRI
NAIR:

Surt JASWANT SINGH: And the
enquiry says that it was a  heinous
crime that they had committed. And
what action have they taken against

the Government of Punjab? Sir, I
will finish just now. Our Constitu-
tion is of the federal tyne with a

Centre and federating States and it is
the duty of the Centre to intervene
for the protection of a legally consti-
tuted State Government, whatever
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party might have formed that State !

Government.
here?

But what has happened
The Centre has intervened, not
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for the protection .of the State Govern-
ment but to give protection to the
law-breakers, to the rebels against the
legally constituted Government there.
Sir, I just could not understand the
thesis that the hon. Home Minister
was propounding this morning and he
was speaking so highly of the action
that his Government * had taken. I
want to know whether the Centre
went to the rescue of the legally cons-
tituted Government of Kerala or to
the rescue of the rebels and the law-
breakers? What have they done in
Kerala? If they argue that whatever
they alone say is correct, then of
course, there is no use arguing with
them. But with regard to this matter,
Sir, if public opinion can be any guide
to the correct position, we must admit
that never before was such feeling
roused both in this country and out-
side. Sir, I have not got the time for
me to =elaborate this point and I shall
end my speech in a minute or two. I
will end by saying that we may take
the opinion of the biggest people. No
bigger Congressman or no wiser man

can be found in India than  Shri
Rajagopalachari. .

AN Hon. MEMBER: He is no
longer a congressman.

‘ Surr JASWANT SINGH: But has

all wisdom departed from the Cong-
ress since he left the Congress? May
be, I don’t know. But the Congress has
not produced a bigger man than Shri
Rajagopalachari, next to Gandhiji.
What has he said?

(Interruption)

I am glad my hon. friend over there
says that since he left the Congress all
wisdom has also left. Then what does
Dr. Subbarayan who is a veteran Cong-
ressman, say about this agitation? And
then one of the greatest judges—Shri
Patanjali Sastri—who held the highest
legal position, what did he say about
it? Take the consensus of opinion of the
biggest papers—I am not: talking
about the Kerala papers—the papers
in the country, what did they say when
this decision of the Congress to take
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Shri Jaswant Smgh]
par’c in direct action was taken? What
was the consensus of opinion of theé
press in the country? They in uni-
equivocal terms have condemned the
- actlon of the Governraent,

Slr, in the end I will end my speech
by saying that it was a really tragic
event in the history of India when the
Communist thought it best to dislodge
the Congress. The country would have
been saved a great deal of worries if
they had minded their own business and
let the Congress run the Government in
any manner they liked, Having dis-
lodged them, all these calamities not
on the people of Kerala alone but on
the whole country has befallen; this
tragedy has happened. Therefore, at
least for this reason I do not appreci-
ate the steps taken by our Communist
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friends in dislodging this great organi- 4
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sation and thus involving us all in
thisg affair.
Mr. DEPUTY CHAIRMAN: I have

to make an annbuncement.

On the conclusion of the debate on
the Kerala Proclamation tomorrow,
the House will take up for considerd-
tion and passing the International
Monetary Funid and Bank (Amend-
ment) Bill, 1959.

The House now stands adjourned
till 11 A.m. tomorrow.

The House then adjourned
at ten minutes past six of
the clock till eleven of the
clock on Tuesday the 25th
August, 1959.



